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The Punjab Agricultural Produce Markets Act, 1961

(Punsas Act No. 23 o 1961)
ARRANGEMENT OF SECTICNS

. Short title, extent and commencemenl.

Definitions.
Construction of centain references in the Act.

State Agriculiural Marketing Board, constitution,
powers and duties. .

Execution of contracts By Board.

[* L lt]

Notification of intention of exercising controt over
purchase, sale, storage and processing of agricultural
produce in specified area.

Declaration of notified market area.

Notification of intention to alter limits of or to
amalgamate or to split up markets areas.

Procedure subsequent to notification under section 6-A.

Power of State Government to issue conseqential orders
with respect 1o constitution, etc. of Commiftee on
tlteration of limits, amalgamation or splitting up.

Effect of alteration of limits.
Effect of amalgamation.
Effect of splitting up.

Apportionment of assets and liabilities of Committee
splil up.

Suits by or apainst new Committee.

Saving as 10 existing employees of Commillee or
Commitiees amalgamated or split up.

Declaration of markets yards.
Control of sale and puwrchase of agriculural produce.

Autherity to whom applications for grant of licences
are Lo be made,

Applications for licences fees to be paid and
cancellation or suspension of licences.
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11. Establishment of Market Committee.

12, Constitution of Comminees.

13. Duties and powers of Commiltce.

14. Temn of office of members.

15. Rcmoval of members,

16. Nomination of Chairman and Vice-Chairman.
17. Filling of vacancies.

18. Incorporaticn oi‘ Committees.

19. Appointment of sub-committecs and joint committees
and delegation of powers.

20. Constitution of Marketing Service.
20A. Appointment of class IV employces.

21. Persons who are 10 be deemed Public Servants within
the meaning of section 21 of Indian Penal Code.

22. Execution of Contracls.
23. Levyof fees.
23A. Passing on burden of fee.
24. Qctroi not payable on certain agricultural produce.
25. Marketing Development Fund. ~

26. Purposes for which the Marketing Develepment Fund
may be expended.

27. Market Committee Fund .

28. Purposes for which the Market Committee Funds may be
expended. o

29. Liability of mcmber or employee of Committees or
the Board. '

30. No Trade Allowance permissible except as preécribéd.
31. Bar of suil in absence of notice.
32. Powerto borrow.

33. Power to call informalion, nspect, enforce attendances
and to suspend aclions, etc. of Committees.

33A. Power 10 order produciion of accounts and powers of en'L'ry. inspeclion
and seizure. ' e

33B. Power 1o stop vehicles,
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Duties of Police Officer.

Acquisition of and for the Buard and Committees.
Supersession of Committees.

Emergency pawers.

Penallies.

Power of State Governments t¢ amend the Schedule.

Trial of offences.

Appeal.

Recovery of sums due (o State Government from Commiitee ,

Revision.

Power lo make riles.

Bye-laws.

Power 10 write off irrecoverable fees etc,

Power 10 compound offences.

Vesling of properties of Mandi Townships, elc.
Repea! and Savings.

THE SCHEDULE

53



1961 : Pb. Act 23] AGRICULTURAL PRODUCE MARKETS 55

"THE PUNJAB AGRICULTURAL PRODUCE MARKETS
ACT, 1961.

(PUNJAB Act No. 23 or 1961)

{Received the assent of the President of India on the 18th May, 1961,
and first published for general information in the Punjab Government
gazette (Extraordinary), Legislative Supplement, of the 26th May,

1961.]
| 2 3 4
Year No. Short title Whether repealed or oltherwise
3 affected by legislalion
1961 23 The _Punjab ' Amended by Punjab Act 3 of 1962?
' ?gr:icultural | Amended by Punjab Act 23 of 1962°
roduce S . .
Markets Act, Amended by Punjab Act 40 of 1963}

1961 ‘Amended by Punjab Act 2 of 1966°
- Amended by Haryana Act 28 of 1969¢
Amended by the Punjab State
Agricultural marketing Board and -
marketing Committees (Recontitution
and Reoraganisation), Order, 1969 (of
G.0LY
Amended by Haryana Act 25 of 1970°
Amended by Haryana Act 30 of 1971°
1. For Statement of Objects and Reasons, see Pmuab Government Gazerfe
(Extraordinary), 1960 page 1047,
. For Statement of Objects and Reasons, see Punjab Government Gazette
{ Extraordinary), 1962, page 512.
3. For Statement of Objects apd Reasons, see Punjab Government Gazette
(Extraordinary), 1962, page 1640.
4. For Statement of Objects and Reasons, see Punjab Govemmem Ga*ene
{Extraordinary), 1963, page 1341, :
3. For Statement of Objcets and Reasons, see Punjab Gm-emmem Gazette
{Extraordinary}, 1966, page 1106.
6. For Statement of Objects and Reasons, see Haryana Governmenr Gazette
{Extraordinary), 1969, page 508.
7. See Government of India, Ministry of Home Affairs, Notification No. 3021,
dated 18th July, 1969, published in guzette of India {l',xtra) Part 11, section 3
(i), of 21st July, 1969.

8. For Statement of Objects and Reasons, see flarvana Governmenr Gazette
{ Extraordinary), 1970. page 633.

9. For Statement af Ohjects and Reasons, see Harvana Government Gazetre
(Extravrdingry), 1971, page 990,

-3
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2 3 4

Year

No. ~ Shon title Whether repealed or ptherwise
affected by legislation

Amended by Haryana Act 31 of 1971'
Amended by Haryana Act 46 of 19717
Amended by Haryana Act 4 of 1972}
Amended by Haryana Act 23 of 1972}
Amended by Haryana Act 21 of 1973°
Amended by Haryana Act 32 of 1973
Amended by Haryana Act 10 of 19747
Amended by Haryana Act 17 of 1974*
Amendcd by Haryana Act 21 of 1975°
Amended by Haryana Act § of 1976'°

~ Amended by Haryana Act 22 of 1977"
Amended by Haryana Act 13 of 19781
Amended by Haryana Act 19 of 19783

10.

11

12.

13.

. For Statement of Objects and Reasons, see Haryana Government Gazette

{ Extraordinary), 1971, page 1038.

. For Statement of Objects and Reasons, see Haryana Government Gazette

{Extraordinary), 1971, page 1208.
For Statement of Objects and Reasons, see Haryana Govermment Gazette
(Extraordinary), 1972, page 48.

. For Statement of Objects and Reasons, see Haryana Gmremmenl Gazetre

(Extraordinary), 1972, page 1200,

. For Statement of Objects and Reasons see Haryana Government Gazette

{Extraordinary), 1973, page 275.

. For Statemen! of Objects and Reasons, see Haryana Govemmem Gazeite

(Extraordinary), 1973, page 1426.

. For Statement of Objects and Reasons, see Haryana Governinent Gazette

{ Extravrdinary), 1974, page 118.

For Statcment of Objects and Reasons, see Haryana Government Gazetie
{Extraordinary), 1974, page 852.

. .For Statement of Objects and Reasons, see Haryana Governmenr Gazette

{Extracrdinary), 1975, page 828.

For Statement of Objecis and Reasons, see Haryana Govemmem Gazeire
{Extraordinary}, 1976, page 36. .

For Statement of Objects and Reasons, see Haryana Govermment Gazette .
{Extraordinary), 1977, page 1640.

For Statement of Objects and Reasons, see Haryana Government Gazette
{ Extraordinary), 1978, page 210.

For Statement of Objects and Reasons, see Haryana Governmeni Guzette ..

(Extraordinary), 1978, page 1162,
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3 . 4

(3%}

" Year

No. Short title |~ - Whether repealed or otherwise
’ affected by legislation

Amended by Haryana Act {0 of 1979!
Amended by Haryana Act 19 of 19807
Amended by Haryana Act 28 of 1980/
Amended by Haryana Act 38 of 1980*
Amended by Haryana Act 23 of 1986
Amended by Haryana Act 4 of 1988¢
Amended by Haryana Act 18 of 19887
Amended by Haryana Act 24 of 1988°
Amended by Haryana Act 2 of 1989°

Amended by Haryana Act | of 1991'°

AN
Acr

to consolidate and amend the law relating to the better regulation
of the purchase, sale, storage and processing of agricultural
produce and the establishment of markets for agricultural produce

in the !'[State of Haryana)

1.

10.

1.

For Statement of Objects and Reasons, see Haryana Government Gazelte
{Extraordinary), 1979, page 506.

. For Statement of Objects and Reasons, see Haryana Government Gazelte

(Extracrdinary), 1980, page 444,

. For Statement. of Objects and Reasons, see Haryana Governmen: Gazelse

{ Exrracrdinary), 1980, page 1296.

Fot Statement of Objects and Reasons, see Haryang Governmemt Gazette
{ Extraordinary),. 1980, page 2223.

For Statement of Objects and Reasons, see Haryana Government Gazette
{Extraordinary}, 1986, page 1310. '

For Stalement of Objects and Reasons, see Heryana Government Gazette
(Exrraordinary), 1987, page 2018. -

For Staterment of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), 1988, page 368.

For Statement of Objects and Reasowns, see Haryana Govemment Gazette
(Extraordinary), 1988, page 1316.

. For Statement of Objects and Reasons, see Haryana Governnient Gazefte

{Extraordinary), 1989, page 387.

For Statement of Objecis and Reasons, see Harvana Governmenr Gazette
( Exrraordinary). 1989, page 1799..

Substituled far the Words “Siate of Punjab™ by the Punjab State Agricallural
Markering Board and Marketing Committees (Reconstittion and
Reorganisation}. Order, 1969,
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Be it enacted by the Legislature of the State of Punjab in the Twelfth
Year of the Repubhc of India as follows :-

Short nitle, 1. (1) This Act'may be called the Punjab Agncultural Produce
extent and Markets Act, 1961.
ﬁ?;::n e'ncé- - [(2) Itextends to the State of Punjab and Haryana, the territories

transferred to the Union Territory of Himachal Pradesh under section 5 of
the Punjab Reorganisation Act, 1966 (31 of 1966) and the Union Termritory
of Chandigarh.]

(3) It shall come into force at once.
Definitions. 2. Inthis Act,unless the context otherwise requires,—

(a) "agricultural produce” means all produce whether
processed or not, of agriculture, herticulture, animal
husbandry or forest as specified in the Schedule to
this Act ;

*[(b) "Board" means the Punjab State Agricultural
Marketing Board or the Haryana State Agricultural
Marketing Board established under the Act for the
State of Punjab or the State of Haryana and includes
the Administrator of the Union Termitory of Himachal
Pradesh functioning as the Board for the transferred
territory and the- Administrator of the Union Territory
of Chandigarh functioning as the Board for the Union
Ternitory of Chandigarh ;)

{c} "broker" means a person other than a private servant
or an auctioner, usually employed on commission to
enter into contracts on behalf of others for the
purchase or sale of agricultural produce ;

N{cc) “Chief Administrator” means the Chicf Administrator
of the Board ;}

"Cotnmittee” means a Markc. Csrmmtlee estabiished
and constituted under sections 11 and 12 ;

N

1. Substituted for old sub-section (2) by the Punjab State Agricultural
Marketing Board and Marketing Committees (Reconstuutmn and
Reorganisation}, Order, 1969.

Substituted by the Punjab State Agriculwral Marketing Board and Markeling
Committee (Reconstitution and Reorganisation), Order, 1969.

3. Inserted by Haryana Act 28 of 1980.

k3
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(e} "Co-operative Society” means a Co-operative Society
registered or deemed to be registered under the Punjab
 Co-operative Societies Act, 1954, *![or any other
corresponding law for the time being in force] which
deals in the purchase, sale processing or storage of
agriculture produce, or is otherwise engaged in the
business of disposal of agricultural produce ;

(f) "dealer" means any person who within the notified
market area sets up, establishes or continues or allows
to be continued any place for the purchase, sale, storage
or processing of agricultural produce noltified under sub-
section () of section 6 or purchases, sells, stores, or
processes such agricultural produce ;

[{g} "Director” means the Director of Marketing for the State
of Punjab or the State of Haryana or the transferred
territory or the Union territory of Chandigarh, as the
case may be, and includes a Joint Director of
Marketing;] )

" (h) "Godown Keeper" means a person, other than a
producer who stores agricultural produce for himself
for sales or stores agricultural produce of others in
lieu of storage charges ;

M(hh) “licensee” means a dealer to whom a licence is granted
- under section 10 and the rules made under this Act
and includes any person who purchases or sells
agricultural produce and to whom a licence is granted
as Kacha Arhtia or Commission agent or otherwise but

does not include a person licenced under section 13.]

(1) "market" means a markel established and regulated
under this Act for the not_ified market area, and
includes a market roper, a principal market yard and
sub-market yard ;

!\J

Inseerted by Haryana Act 28 of 1980.

Now see Punjab Co-operative Societies Act, 1961.

Substitwed for clause (g} by the Punjab Stale Agriculural Marketing Board
and Marketing Committees (Reconstitution and Recrganisation), Order,
1969, ' '

. Clausc (hh) inserted by Haryana Act 5 of 1976 and shail always be decemed

to have been inseried.
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G) * * * * T *]

- (k)" "market proper” means any area including all lands with
the buildings thereon, within such distance of the
principal market or sub-market yard, as may be notified
in the Official Gazette by the State Government, tobe a

~ market proper ;

(kk) "member"” includes the *(Chairman and the Chief
. Adminjstrator) of the Board ; ]

(1) "notificd market area" means any area notified under
section 6 ;

(m} "prescribed" means prescribed by rules made under
this Act ;

{n) "principal market yard" and "sub-market yard" mean
an enclosure, building or locality declared to be a
principal market yard and sub-market yard under
section 7 ;

*{{nn) "processing” means giving a treatment or a series of

" treatment to an agricultural produce in order to make

it fit for use or consumption and includes
manufacturing *(out) of an agricultural produce ;]

({o) "producer” means a person whose sole avocation is
to produce, grow or rear agricultural produce, through
lenants or othcrwise. If a question arises as to whether
any person is a producer or not for the purposes of
this Act, the decision of the Deputy Commissioner
of the district concemed shall be final :

Provided that no person shall be disqualified from being 2
producer merely on the ground that he is a member
of a Co-operative Society :

Clause {(j) omitled by Punjab Act 40 of 1963.

Clause {kk) added by ibid.

Substituted by Haryana Act 28 of 1980. _
Inserted by ibid w.e.f. 7-4-1979. S
Inseried by Haryana Act 18 of 1988, ’

Clause (0} substituted by Haryana Act 21 of 1973 #nd further substituted by
Haryana Act 4 of 1988.

BN
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2A.

Provided further that a person shall be disqualified from
being a producer if he subsequently obtains a licence
under section 10 or section 13 of this Act.

Explanation.—~The term “producer” shall also include
tenants. ] _
( p) l[ * * L% * * L _* ]

(g) “retail sale” means sale of agricultural produce not
" exceeding such quantity as may be prescribed ; .

(r) “Secretary” means the Executive Officer of a
Committee and includes an- Assistant Secretary or a
person officiating or acting as Secretary ;

(s) “trade allowance™ includes an allowance having the
sanction of custom in the notified market area
concerned and market charges payable to various
Ifunctionaries -

2((t) "transferred temtory" means the lermitory transferred
-~ to the Union territory of Himachal Pradesh under
section 5 of the Punjab Reorganisation Act, 1966 (31

of 1966)].

In the application of the pfovisions of this Act,—

(1) to the State 'of"_H_zliryana, any refefence therein to any

expression mentioned in coloumn (1 ) of the Table below
shall be construed as a reference to the corresponding
expression mentioned in column (2) of the said Table.

TABLE
i ' 2
Stare Government The Government of the Stale of Haryana.
Punjab State or State of - Siate of Haryana.
Punjab except in section :
1 of the Act. .
State Agricuoltural o Haryana State Agricultural
Marketiag Board Marketing Board.
1. Clause (p) deleted by the Punjab State Agricultural Markeling Board and

Marketing Committees (Reconstilution and Reorganisation), Order, 1969.

2. Clause
3. Section

(1) added by ibid. -
2-A added by the Punjab State Agriculiural Marketing Board and

Mzu:keling Committees {Reconstitution and Reorganisation), Order, 1969.

Construction
of certain
references in
the Act,



State
Apgricultral
Marketing
Board
constitution,
powers and
duties.
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3. (1) The State Government may, for exercising the powers
conferred on and performing the functions and duties assigned to the
Board by or under this Act, establish and constitute a State Agricultural
Marketing Board, consisting of [a Chairman *(and a Chief Administrator,
who shall be an-officer of the rank of the Head of the Department,) tq be
nominated by the State Government and '[eleven other members of whom
four shall be officials and seven non-officials] to be nominated by the

- State Government in the following manner .— .

" [(a) official members shall include the Director and three
officidls, .one representing the Agriculture
Department, the second representing the Co-operalive
Department and the-third representing the Animal

. -~ Husbandry Department ;]
{ b) of ‘the non-official members —
4[( i} one shall be produccr member of Committces ;

(i) one shall be member of the other registered
organisations of the farmers

(iii) one shall be pi‘ogfe’ssive producer of the State of
Haryana ; _

(iv) one shall be fozﬁn'arhbﬁﬁ;:suclz pcrsonsb licensed
under section 10 as are mcmbers of the committee;
5[x X x]

(v} onc reprcscnnng Co operat:ve Societies]);

{(vi) one shall be amongest the persons licensed under
section 10 ; and

{vii) one representing Panchayat Siamiﬁcs.]

1. Substiltied for the words “fifieen other members of wham four shall be
officials and five non-officials™ by Haryana Act 32 of 1973,

2. Inserted by Haryana Act 28 of 1980.

3. Substiuted for clause {a) of sub-section (1) of section 3 by Pun_[nb Act 40 of
1963,

4. Substiruted by the Punjab State Agricultural Marketing Board and Marketing
committees (Reconstitution and Reorganisation), Order, 1969,

5. Omitted by Taryana Act 32 of 1973. I

6. Inserted by ibid. ~~ =
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11(2) The Director shall be the ex-officio Secretary of the Board.]

Y(3) The Board shall be a body corporate as well as a local
authority by the name of the State Agricultural Marketing Board having
perpetual succession and a2 common seal, and shall by the said name sue
and be sued, and shall, subject to the provisions of this Act, be competent
to acquire and hold property both movable or immovable, to lease, sell or
otherwise tranisfer any movable or immovable propeity which may have,
become vested in or been acquired by it, and to contract and to do all
other things necessary for the purposes of this Act.] .

"3(4) The non-official members of the Board shall hold office
during the pleasure of the State Government ; provided that their term of
office shall not exceed three years. 1

{5) No person shall be eli glb]e to become a member of the
Board who~-

{a) does not ordinarily reside within the ’[State of Haryana]
(b} is below twenty-five-years of age ;

fe) [ ® i X % * .. ¥ *]
(d) is of unsound milnd ;or

(¢) hasbeen declared as insolvent of sentenced by a criminal
court, whether within or outside the *[State of Haryana]
for an offcnce involving moral
turpitude: L

S[Provided that the disqualification incurred under,—

4(1') [* # * * * % * a-]

I. Substiruted for sub-section (2) by Punjab Act 40 of 1963.

2. Substiteted by Haryana Aci 4 of 1972.

3. Inserted by Haryana Act 4 of 1980 ard further substituted by Haryana Act 24 of
1988.

4. Omitted by Haryana Act 2 of 1989.

5. Substiwted for the Words *‘Punjab State™ by the Punjab Seate Agricultural
Marketing Board and Marketing Committees (Reconstitution and
Reorganisation) Order, 1969.

6. Substituted for proviso to sub-section (5) of section 3 by Haryana Act 30
of 1971.



64 AGRICULTURAL PRODUCE MARKETS  [1961: Pb. Act 23

(ii) clause (), on the ground of a sentence by a criminal
court, shall not apply after the expiry of four years from
the date on which the sentence has expired. | '

(6) A member of the Board may resign from membership by
tendering his resignation to the State Government through the Chairman
of the Board and the seat of such member shall become vacant on the date
of acceptance of his résignation :

'[Provided that the Chairman %(and the Chief Administrator) of
the Board may resign by tendering his resignation to the State Government. |

~

I* ® . % * * K ]

3[(7A) Whenever any member of the Board dies, resigns, ceascs
to residc within the State of Haryana or otherwise becomes incapable of
acting as a2 member fo the Board *(or any vacancy occurs otherwise) the
State Government may appoint another member in his place in the manner
as privided in sub-section (7 } to whichever category the vacating member
belongs :

Provided that the 1erm of office of the member so appointed
shall expire on the same date as the term of office of the vacating member
would have expired had the latter held office for the full period allowed
under sub-section (4).].

{8} The State Government shall exercise superintendence and
control over the Board and i its officers and may call for such information
as it may deem necessary and, in the event of its being satisfied that the
Board is not functioning properly or is abusing its powers or is guilty of
corruption or mismanagement, it may suspend the Board and, till such
time as a new Board is constituted make such arrangements for the exercise
of the functions of the Board as it may think fit :

Prowded that the Board shall be constltuted within six months from
the date of its suspension.

Proviso to sub-section (6) of section 3 added by Punjab Act 40 of 1963.
Inserted by Haryana Act 28 of 1980.

Omitted by Haryana Act 2 of 1389,

Inserted by Haryana Act 23 of 1986,

Insened by Har-y:mn Act 2 of 1989,

ok W
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(9) " The Board shall exermse supenntendence and control over
the Committees: B o N I e N .

LYY

{10) The State Government, the Deputy Comnnésnoner Sub-
Divisional Officer (Civil)-(the Cha:rman the Chief Administrator) or
Secretary of the Board or any other ofﬁcer of thc Board authorised in
this bahalf by the Board may call for any mfonnauon or. retum relatmg to
agricultural produce from a Committee or a godown- kecpcr or other
functionaries and shall have the power to inspect the records and
accounts of a Committee and-stock and accounts of any godown-keeper
or other functionaries for that purpose.] o

(1) * * * * . * ‘ '*]'
. 2[(12) ok * Tk * * *]
(13) Subject to rules made under this Act, an estimate of the
“annual income and expenditure of the Board for the ensuing year shall
be prepared and passed by the Board and submitted every year for
sanction of the State Govemment not later the prescribed date. The
State Government shall sanction and return the budget within two

months from the date of the receipt thereof. If it is not received within
* two months, it shall be presumed to have been sanctioned.

(14) Subject to rules made under this Act, the Board may,
with the approval of the State Government, frame bye-laws for—

(a) tegulating the transaction of business at its
- meetings ; :
(b) the assignmént of duties and poweres of the Board to
-.-«. its Chairman, Secretary or persons employed by it ;
and

{c) such other matiers as may be prescribed.

(15) *[Four] members shall constitute a quorum at a meeting
. of lhe Board :

1. Substituted by’ Harya.na Act, 21 of 1973 and further subsututed by Haryana
Act 28 of 1980.

9 Ommed by Haryafna Act 21 of 1973.

3 Substituted for the word * ‘Seven by thc Punjab State Aoncultu:al ‘Marketing

*-Board -and :Marketing Committees (Reconstitution and Reorganisation),
Order, 1969, c s




Execution of
contracts by
Board.

ny
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37 ..« Provided that ifa:meeting is adjourned forwant of quorum, no
quorum shall be necessary at the next meeting called for tansacting the
samet b,usiness

vy P . 3 .
GO ol g e e ) s e

.

(} 6) All quesuons before a meetmg of! the Board shall be
detemnned by a majomy of votes of the membérs| persent and- vot_mg and,
m case of equahty 6f vores the Chamnan ma}r exerczse d castmg vote

C17) ( 7} The Slate Govemment fndy delegate to the Board or 1ts

\[Chairmari]; Chief- Adm1mstrator] -Or° Secretary, any of the powers

conferred on it or under this Act and T Lo

{ ii) the Board may, under intimation to Government,
delegate any of its powers to its '[Chairman, Chief Administrator],
Seeretary or any of its Offlcers

( 18) The headquarters of the Board shal] be ]ocated at a p]ace
to be determined by the State Government.

( ! 9). No: act orI}:Jroceedi:og of the Board shall be invalid by reason
only of Lthe existence of any vacancy among its members orany defact in
lhe consurutlon thereof.

2(3A.7(1) Evéry conlract entered into by the Board shall be in

writing and shall be signed on behalf of the Board by the Chief

Administrator or any Group A Officer of the Board duly authorised by
him i in this behalf and shall be sealed w1th the common seal of the Board.

{2) No contract other than 2 contract executed as provided in
sub-section (1) shall be binding on the Board. ]

[
PRI

P Y
e SRR

I Substituted for the word “Chditman”, by the: Punjab Act 40 of 1963 and
further substituted by Haryana Act 28 of 1980. "~ =

: i, ) i
2. Section 3-A added by Haryana Act 4 of 1972, section 3 fun.her subsritbted by
- -Haryana Act 3% of 1980 and fu.rlher subsutuled byHaryana Act 2 of [989.

“3 " Sectioh 4 omined by Haryana Ac{ 22 of 1977 and shall a]ways be deemed lo
havc been omitted. e R I



AGRICULTURAL PRODUCE MARKETS

AT L, T

67

157 TP =

1961 : Pb. Act 23 ]

5. The State Govemmem may, by notification, declare its intention
of exercising.control over the purchase; sal¥; storage and précessing of
such agricultural produce, -and-in; such:area ‘asimay be:specified qnithe:;

it

Nonﬁcauon of

intention of

.eXercising
control over

notification:Such notification shall: statethat any:objectionorsuggestions: purchase, sale,
which:may be récéived bythe State. Government'within 2 period:of notsiorage and
less thanthmy days tobe sPecxﬁed inthe nor.lﬁcanon mll be consndcred -processiog of

el TR A A

T ~-:i::|-.',-e, I I

Lors
FERE | D B ) LT LI
i ..T LA . F I

-z nagricultural
. __produce in

" specified

R S S T VPR PEIE e

(} ) After the expu'y Of the penod Spec1ﬁcd in the nonﬁcanon '
under sectmn 5 and aﬁer conmdenng such objecuons and suggesnons as”

may be reféived before the expiry of such period, the State Government

may, by notification and in any other manner that may bé prescribed;

declare the area notified under.section 5 or, any portion:thereof to be a
notified market area for the purposes of thls Actin respect of the agnculmral
produce notified under-section 5.or.any part thereof.

11(2) 0 x cow o w4 *]

‘[(3}- % ) - X * J* ¥

. {4) For the removal of doubts, it is hereby declared that a
notification published in the Official Gazette under this section or section
5 shall have full force and effect notwithstanding any omission to publish,
or any irregulanity or defect in the publication of, 2 notification under this
section or under section S as the case may be.

2 [6A. (1) The Staté Govemment may,by notification, declare its
intention— ... .. oo : ‘

(i) to alter the limits of a market area by including theérein
< Lo i Lo any.other aréa in the wvicimity thereof or by excluding
i1 iozn otherefrom any-aréa composed therein ; or

NEITE N .
(if) to amalgamate two of more rharket areas and constitute
e --':.--.,-2-.‘-' oneCcmﬁmttccmerefor o, s

( m) to sphl up a ma.rket aréa and to con sn tute two or more
Committees therefar. B

1.2 Omitted by" Haryana Act 21 of 1973, R TR
o2 Imserted by fbidiirz 7 oL 0

areas. .

Declaration of
notified
market area.

Notification of
intention o’

© alter Limii s of

or to
amalgamate ‘or
to spilt up ™ "~
markets aréas.
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Y it

v _-- -. o (2). Every not] ﬁcauorl 1ssued undersub sectmn ( I ) sha]l deﬁne
“the limits of theared which it intended to be;included-in or excluded from

i

. amarketarea; orofithemarketateaintefided to.be:amalgamated:into one;;
."or of the area of each of the markels intended to be constituted after spliting -

-up.an existing market area, as the case may be, and shall also specify the,
‘period which shall not be less than thirty days within which objections, if

" any, shall be received by the State Government.]

e .

Procedure -3
subsequent to

potification

under section
GA.

Power of State
Government to
issue conse- .

quential order

with respect to
conshtul:on
etc..of . |
Committee on
alteration of
limits,
amalgation of
spliting up.

6B.(1) Anyinhabitant of the market area or of the areas affected
. by the nouﬁcanon issued under sub-section (1) of section 6A may, if he

_ objects to anythmg contained’ thcrem submit his objectlons in wnnng o

the State Government within the pcnod specnﬁed for th1s purpose in the
said notlﬁcatlon

- N T '

(2} When the pcnod specnf ed inithe said notlﬁcanon has
expired and the State’ Government has corisidérd and passed orders on
such objections as may have been submitted to it within the'said period,
the State Government may, by notification,—

(a) include the area or any part thereof in the market area
ar exclude it therefrom ; or

(b) constitute a new Commlttcc for the market area
amalgamatcd or

(c) split up an existing market area and constitute two or
more Committees for such areas, as the case may be.

6C. Where a notification under section 6B has been issued the State
Govermnment may make such consequential orders as it may deem fit in
respect of—-

(a} the censtitution of the Comnuttce, for the altered area

-where an‘area has been‘included in or excluded from
market area

dissolutioh of the existing Comm1 ttee Whlch have been
. amalgamated and the consmunon of the new Committee
'therefor;

(b)
the dissolution of the Comrmltee split up and the

constitution of the Committees established in its place
thereafter and matters ancilliary thereto.

(o) 1
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6D Where anotlﬁcatlon under section 6B has bccn issued excludmg
any area from thé market area.and incJuding-any such area in any-other

market area the-State Government shall after constituting the Committee ™

Eﬂ'ecl of
alteration of
limits. *

frame a scheme to determine what portion of the assets and other properties

vested in one Committee shall vest in the other Com:mttee and in what
manner the hablhtles of the Comnnttees shall be appomoncd between the

pubhcanon in thc Ofﬁc1al Gazettc

6E. On the issuciof anotlﬁcatlon under secnon 6B constituting a
new Committee for the market areas amalgamated the following
consequencies shall. ensue, namely—

a) all the property under the control of a Committee

immedialely before the date of amalgamation including
- funds shall be the property and fund of the new
Committee ;

(b) the staff of the Committees of the amalgamated market
areas shall, until otherwise ordered by the State
Government in accordance with the provisions of the
Act, be continued and deemed to be the staff appointed
by the new Committee ;

(c) all rules, bye-laws, orders and notifications in force
. in the area of the Commitiees amalgamated

. immediately before the date of amalgamation shall,
except the rules, bye-laws, orders and notifications

in respect of such matters, as may be specified by the

State Government by notification issued in that behalf

stand repealed and the rules, bye-laws, orders, and
notifiction in respect of matters specified therein shall
‘operate, throughout the area of new Committee untill

altered, amended or cancelled in accordance with the-

provisions of this Act ;

(d) any right, privilege; obligation or liability. acquired,
raccured or incurred by the Committees amalgamated

- shall be deemed to be the right, privilege, obligation.

~or 11ab111ty acqmred accrued or mcurred by the new.

Effect of
amalgamation.
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splitting up.

Appointment
of assels and
liabilities of
Commitiee
split up.

Suils by or
against new
Committee.

Saving as to
existing
ermployees of
Commitiee or
Commiitees
amelgmated ot
spilit up.
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shallensue namely—-f SR < ingde AT L

(a) all ules, bye—laws and orders in force mthc ared ‘of the

i © 7 until altered, amendedomancelledm accordancewnh
. the provisions of thisAct; - ~ " » & iz

' (b) all property vested "m‘the'oﬁ@iﬁali‘canﬁiﬁtiee'éhall"‘--

- subject-to any orders of the State Government be held
- and expended by the Board for the purposes of the
- aras of the newly constituted Commnittees.

6G. (1) The assets and liabilities of Committee of the original
market area shall in accordance ‘with the provisions of the Act be
appointed by the- State Government between several Committees of
the new market areas newly constiluied.

(2} The staff of ‘the Comriﬁltel; of the original market area
shall be absorbed by the Committees newly constituted, in accordance
with the orders of the Board issued in this behalf.

. (1) The Commltlec or Commitices of the new market area
or areas shall be deemed to be the represenlatwe of the original
Committee or Committees for the purposes of suing or being sued or
for continuing pending suits or pro-ceedmgs by or against the Committee
or Commtttecs of the ‘original market areq. or areas.

~ (2) If any dispute arises between the Commmccs as regards
their respective liability or claim under-a decree or order the matter
shall be referred to the State Government whose decision shall be final.

61. When under section 6B, a iew Committee:is constituted by
amalgamation of two or mare Committees or. where two or more new
Commitiecs. are constituted by splitting up of an existing Committee,
the:pay and allowances;:pension-and retirement benefits, if any, of ail
employees of the Commuitee: o5 Commutiees amalgamated or split up
shall be the pay and allowances, pension and;refirement benefits as in
force immediately before the date of amalgamation or splitting up, as
the case may be.]

e
i

R “6F, " On the/issue’ of -nonficatmn under- section- GB sphttmg up a:--
) marke‘t Aréd into'two. or more market areas:the followmg conscquencma

“on gmaﬂ Comiitees 1mm'edlately befote e market arca -
“of such Corrimittee is spllt up, sha]l Cotirie 1o be "
inforce in the areas cofmprised in the new Commitiees
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A ( 1 ) For cach nouﬁed maﬂcet area, ‘there shall be one principal Declaration of
market yard and one or more sub-market yards“as may be necessary. market yards.
n (2) The State G'ové'm‘ment may; b‘}‘?"ﬁoﬁﬁcaﬁ(m declare any
' enc]osure burldmgor locahty in any notified markét area 1o be principal
fhiarket yard for the irea’ and ottier enclosures bulldmgs or localties to be

one or more sub-market yards for the'area: ¢

" Y[8. (1) Froifrthe' date of issue of hotification under section 6 or Control of sale
from ‘siich later daté’ s may be 5pec1ﬁed therein, no person, unless and purchase
exempted by rules made under this Act, shall, either for himself or on of agricultural
‘behalf of another person ar,the State Government, within. the notified produce.
markct area setup, establish or continue or alJow 10 be continyed any place
for the purch ase, sale, storage and processmg of the agncultural producc
or purchase, sell, store or process such agricultural produce except under
a licence granted in accordance with the provisions of this Act, the rules
and bye-laws made thereunder and the condit_ijor_ls specified in the licence.

(2} From the date on which the State Government has, by.a
notification under section' 7, declared-any place to be a principal or sub-
market yard, no person, Municipal Committee, Panchayat, Panchayat
Samiti or any other local authority, notwithstanding anything contained
in sub-section (1} or in any enactment relating to such Municiap!
Comumittee, Panchayat Samiti, Parichayat or lacal aythority, shall be
competent to set up, esrabhsh or conti nue or allow to be continued any

~ place within a distance of five leomcm:s from the outer limiits of such
market yard for the purchase and sa_J¢ of any agricultural prodice :

Provided that nothiﬁg herein contained shall ﬁpply o fhe sale of
agricultural produce stored in a cold-storage or processed and keptin a
factory.

{3) Nc.:atlﬂng'f:on.lained in sﬁb_._-secﬁons (l ) and { 2) shall.ap_ply

S RV S TR

L (a) thesdle of agnculmraLproducc by 4 producer hlmsclf
e T 0 any personl ‘Wwho' purchases it for'his private

vaogdtn
consumpnon L

= . ]'J I;'- v Tl R
{b) the purchase by a ‘person frOm any person of any
agricuitural produce ﬂorhls pri\ vate consﬂmphon

L A “_[

I. Substiuted by Haryaria" Act'21°of 1973 a.nd foriher! substitatéd: by Haryana
Act 21 of 1975,
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_(c). thesaleor purchase of agnculmml produce Lhrough relail
R salc and

..... 1t

(d) thc stoxage or the sale of hypothecated agncultura]
e _producc by a schedule bank or warehouse established
under the Warchousm g Corporatlons Act, 1962 orthe

'PunJab Wamhouses Act, 1957.,

{4) The State Government may, for reasgns to be recordedin

wriling, exempt any class of dealers from the provision of sub-sections

(1)ad(2)] -

" 9. '[The Cheif Administrator] or'arly other officer‘authorised by
him in writing in this behalf shall be the authonty for grantmg hcenccs
re,qmred under z[secuon 8.1 s :

310. (I) Any person may apply to authority specified in

-section 9 for a licence which may be granted for such period, in such

form, on such conditions and on payment of such fees not exceeding
one hundred rupees and such security not cxcecdmg five hundred rupecs,
as may be prescribed : '

Provided that if any person carrying on any business of the nature
spcmﬁcd in sub-section (/) of section 8 in a notified market area on
the date of issue of notification under sub-section (1) of section 6 fails
to apply for a licence on or before the date specified therein for
obtaining licence, the proper authority may, before a licence is issued,
impose on him such penalty not exceeding one hundred rupees as may
be prescibed.]

{2) *[The Chief Administrator or any other officer,
authorised by him, in writing, in this behlaf] may, on being satisfied
that *[the licence has been obtained through wilful misrepresentation

or_fraud or] there has been a breach of any of the conditions specified

I. Substmied for the word “Chairman of the Board" by Punjab Act 40 of
1963 and further substituted by Haryana Act 38 of [980.

Substituted for the word “section 6™ by Haryana Act 21 of 1973.
Substituted by Haryana Act 21 of 1973.

Inserted by ibid. . . ’

Substituted for the word Chalrman ‘of thc Board™ by Punjab Act 40 of
. 1963 and_fufther sibstinited by Haryana Act 38 of 1980, =~ = -

1

iR W
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in a licence, by an order in writing, cancel or suspend such licence and
may also direct that such licence shail not be renewed for such period not
exceeding five months for the first breach and not exceeding nine months
for the second breach and not exceeding one year for every subsequent
breach, as may be specified in that order :

Provided that the Chairman of a Committee of the area concerned
may under intimation to ![The Chief Administrator or any other officer,
authorised by him in writing in this behalf] suspend a licence for a period
not exceeding fifteendays: -

_ Provided further that no such order shall be made without giving
the licencee, an opportunity to show cause why such an order should not
be made. '

(3) ‘[The Chief Administrator or any other officer, authorised
by him, in writing, in this behalf] after such enquiry as he may consider
necessary, refuse a licence to @ person who iIn his
opinion—

(a) isabenamidar for or a parmer with any person to whom
a licence has been refused, or whose licence is cancelled
or suspended under sub-section (2) for the period of
such cancellabion or suspension ; or

(b) is convicted of an offence affecting the said person's
integrity as a man of business within two years of
such convichon ; or.

(c) is undischarged insolvent:

Provided that no such order shall be made without giving such
person an opportunity to show cause why such an order should not be
made.

(4) Any person aggrieved by an order made under this section
may at any time within one month of the making thereof, appeal to the
State Government if such order is passed by [the Chief Administrator or
any other officer, authonsed by him, in writing, in this behalf] and to
![the Chief Administrator or any other officer, authorised by him, in
writing, in this behalf] if such order is passed by the Chairman of the
Comunittee.

1. Substituted for the word “Chairman of the Board” by Punjab Act 40 of
1963 and further substimled by Haryana Act 38 of 1980
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11. The State Govemment shall by notification establish a market
committee for every notified market area and shall specify its head

| ‘[12. (1) A Committee shall consist of eleven or ninteen members
as the State Government may in each case determine, out of whom one
shall be an official appointed by the State Government :

Provided that wherein a notified markel area there is in existence a
Co-operative Society, the Committee shall consist of twelve or twenty
members as the case may be.

- (2) The remmmng members shall be nommated by the State
Govemment by notification as follows :—

{a) if the Committce is to consrst of eleven members,
there shallbenommated— o

(i) seven members from amongst the producer of the
notified market area ;

(i) ' two members from amongst the persons licenced
-under section 10; and |

-(iif) one merber from amongst the person licenced
© " under section 13: '

Provided that the members nominated under this clause shall
include at least one person belonging to Scheduled Castes or Scheduled
Tribes and one person belonging to the Backward Classes, who are
otherwise qualified to be nominated as members of the Committee ;

.(b) if the, Committee is to consist of twelve members,
there shall be nommated in addition to the members
specified in clause (a), one member representing the
Co-operative Societies ; 3

(c) if the Committee is to conmsr of mntecn members,
there shall ‘be nominated

(i). twelve members from amongst the producers
of the notified market area ; :

1. Section 12 substituted by Haryana Act 25 of 1970 and further substituted
by Haryana Act 13 of 1978 and further substituled by Haryana Act 10 of
- 1979 and further substituted by Haryana Act 19 of 1980.
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(i) four member from amongst the persons licenced
under section 10 ; and X

(i) two members from amongst the persons licenced
“under section 13

Provided that the members nominated under this clause shall include
at least two persons belonging to Schedulcd Castes or Scheduled Tribes
and one person belonging to the Backward Classes, who are otherwise
quahﬁed to be nominated as members of the Committee ;

. (d) if the Committee is to consist of twenty members, there
shall be nominated, in'addition to the members specified
in clause (c), one member represcntmg the Co-operative
Societies :

Provided that where, in the case of sub-clause (iii) or clause (@} or
sub-clause (i#f) of clause (¢}, there are no persons licenced under section
13 or the number of such persons is less than those required to be
nominated, the deﬁcncncy shall be made up by nominating from amongst
the persons licenced under section 10. '

(3} No act done, or proceedmg,takcn,}_mder this Act by the
Committee shall be invalid merely on the ground—
{a) of any vacancy or defect in the constitution of the
Commitice ; or -
(b) of any' defect or irregulérity-in the nomination of a
. person acting as-a member thereof ; or

(c) of any defect or irregularity in such act or proceeding
not affecting the ments of the case.

(4) Subjectto rules made under this Act the disqualifications
specified in sub-section (5} of section 3 shall also apply for purposes
of becommg 2 member of a Committee.

_ (5} The State Government sha.ll ‘constitute Commjttees In
accordance with the provisions of this section:

Provided that the State Government may, unu] such Comnnttees
are constituted and their Chairman and Vice-Chairman are- '[nommated]
in accordance with the provisions of this Act, appoint such person or

1. Substituted by Haryana Act 2 of 1989,
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persons, as may be considered suitable in this behalf, to exercise the powers
and perform the functions of such Committees.

Explanation.— For the purposes of the proviso to sub-section (5},
any person or persons appointed by the State Government before the
commencement of the Punjab Agricultural Produce Markets (Haryana
Amendment) Act, 1980, to carry out the functions of a Committee shalt
be deemed to be person or persons appointed by the State Government to
exercise the powers and perform the functions of thosc Committees for
Wthh they were appomted 1

13. (I ) It shall be the duty of a Commmee —

(a) to enforce the provisions of tl_us Act and the rules and
bye-laws made thereunder in the notified market area
and, when so required by the '{ * * * * *] Board, lo
establish a market therein providing such facilities for

~ persons visiting in connection with the purchase, sale,
storage, weighment .and processing of agricultural
produce concerned as the ![* * * *] Board may from

' timetotime direct ;- .
{b) to control and regulate the admission to the market, to
" determinc the conditions for the use of the market and
to prosecute or confiscaw ihe agricultural produce
"belonging, to person trading without a valid licence ;

(c) to bring, prosecute or defend or aid in bringing,

- .-prosecuting or defending any suit, action, proceeding,
application or arbitration, on behalf of the Committee

or otherwise when dlrected by che Board ?[* * *
* ¥ * #] .

{2) Every person.hcensed under section 10 or section 13
and every person exempted under *(section 8) from taking out license,
shall on demand by the Committee or any person authorised by it in
this behalf furnish such information and returns, as may be necessary
for proper enforcement of Act or the rules and bye-laws made
thereunder.

1. The words “Chainman of the” omired by Punjab Acr40 of 1963.

2. The words “or the Chairman of the Board” omitted by Punjab Act 40 of
1963.

3. Substituted for the “section 6" by Haryana Act 21 of 1973,
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(3} Subject to such rules as the State Government may make
in this behalf, it shall be the duty of a Committee to issue licences to
brokers, weighmen, measurers, surveyors, godown keepers, and other
functionaries for carrying on their occupation in the notified market area
in respect of agnicultural produce and to renew, suspend or cancel such
licences.-

(4) No brokcr weighman, measurer, surveyor, godown keeper
or other funcuonary shall, unless duly anthorised by licence, carry on his
occupation in a notified market area in respect of agricultural produce:

Provided that nothing in sub-sections (3) and (4) shall apply to a
person carrying on the business of warehouseman who is licensed under
the Punjab Warchouses Act, 1957 (Punjab Act No. 2 of 1958).

1[24.(1) Subject to the provisions of section 17, anorninated member
of a Committee shall hold office ![during the pleasure of the State
Govemment; provided that his term of office shall not cxceed r.hree years
from the date of his appointment.]

{2) An outgoing member may, if otherwise qualified, be re-
nominated for another term of three years.] .

2[15. 2[*'***#******]

16. *[(I) Every Commitiee shall have a Chairman and a Vice-
Chairman. The Chairman shall be 3[nominated by the State Government}
from amongst the members who are producers and the Vice-Chairman
shall be *[nominated by the State Government] from amongst the members
who are licencees under sections 10 ang 13.] :

6 Provisop * * % = EEE R *].

7((2) The Committee may by a majority of two-thirds of the total

members, at a meeting specially convened for the purpose, pass a resolution

1. Section 14 substiniied by Haryana Act 25 of 1970 and further substituted
by Haryana Act 13 of 1978 and further sibstituted by Haryana Act 19 of
1980 and further substimuted by Haryana Act 24 of 1988 )

Omitted by Haryana Act 2 of 1989,

Substimted by the Harysna Act 2 of 1989.

Substituted by the Haryana Act 10 of 1979.

Substitnted by the Haryana Act 24 of 1988.

Proviso 1o sub-section (1) omitted by the Haryana Act 24 of 1988.
Substiruted by the Haryana Act 23 of 1972

N ok N
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for the removal of Chairman or Vice-Chairman and any resolution so
passed shall be subject to the confirmation by the Board. The office of the
Chairman or Vice-Chairman, asthe case may. be, shall stand vacated from
the date of such confirmation.] :

2[16_A (* * ¥ Kk ¥k %k *)]

- Y. (1) Whenever any member dies, resigns, ceases to reside
pcrmanently in the notified market area or becomes incapable of acting as
a member of a Committee or any vacancy occurs through transfer
i{* * * * * ¥]orotherwise, the State Govenment may appoint a
member to fill in such vacancy in accordance with the provmons of
sections 12 :

Provided -that 1he term of office of the member so appointed shall
expire on the same date as the term of office of the vacating member
would have expired had the latter held office for the full penod allowed
under section 14.3[ * * * * * x * * * % ]

(2)- Should the State Government decide to raise the number
of members of an existing Committee *[from eleven to nineteen] the
additional vacancies shall be filled in accordance with the provisions
of sub-section (1) and the term of office of the additional members
appointed shall be the unexpired portion of the term of the existing
members of the Committee.

[({3) If any vacancy occurs in the office of the Chzﬁiman or
Vice-Chairman of the Committee .as a result of death, resignation

&f >~ ] or otherwise, the vacancy shall be filled in the manner

provided in sub-section (1) of section 16.-

(4) The Chairman or Vice-Chairman so "[nominated by the
State Government] shall hold office only so long as the person in whose

place he 1s T[nommatcd by the State Govcmmcnt] would have held

office if the vacancy had not occurred.]

" “1. "Omitted by Haryana Act-2 of 1985.

2. Section 16—A inserted \rldc the Haryana Act 23 of 1972, omired vide the
Haryana Act2 of 1989. . :

Omitted by Haryana Act 23 of 1986.

Substituted by Haryana Act 19 of 1980. -

Inserted by Haryana Act 23 of 1972.
Omitted by Haryana Act 2 of 1989. R
Substituted by Haryana Act 24 of 1988. S

Mo oW
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18. Every Committee shall be a body corporate as well as a local
authority by such name as the State Government may specify in the
notification establishing it, shall have perpetual succession and a common
seal may sue and be sued in its corporate name, and shall subject to the
provisions of section 32 be competent to acquire and hold property, both
movable and immovable, to lease, sell or atherwise transfer any movable
or immovable property which may have become vested in or been acquired
by it, and to contract and to do all other thin gs nccessary for the purposes
for which it is established : B :

Provided that no committee shall permanently transfer any
immovable property except in pursuance of a resolution passed at a
meeting specially convened for the purpose by a majerity. of not less
than three fourth of the members of the Committee and prior approval
of '[the Chief Admimstrator]

19. A Committee may appoint, one or more of its members or other
to be a sub-committee or to be. ajoint committee or to be an
adhoc committee for the administration of the sub-market yard, for the
conduct of any work or for repomn g on any matter and may delegate to
such committee or any one or more of its membcrs such of lts powcrs or
duties as it thinks fit :

Provided that when any such commmee is to consist of,.or tﬁc pox;vers
of the Committee are delegated to one member the resolution shall operate
only after 1t is duly approved by the 2[“‘ * k%] Board

- ¥[20.-(1) There shall bc a Ma.rketm g Service (hercmafter referred
to as the Service). It shall consist of the existing officials of the Board and
the Comumittees and such other ofﬁmals as may hereaftcr bc appomted by

v employecs of the Commitiees. The mermbers of the Semce shallbe

deemed to have been appointed by the Board -

Incorporation
of Commit-
tees.

Appointmept
of sub-
committees
and joint
committees
and delegation
of powers.

Constitution of
Marketing
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Provided that the officials of the Committees employed after the -

31st day of March, 1973 shall not be the members of the Service .

{2) The members of the Service shall be govened by the
same terms and conditions on which they are serving under the Board

_or the: Committees till their terms and conditions are prescribed.

1. Subshtuted by Haryana Act 38 of 1980. _
2. The words “Chairman of the” omitted by Punjab Act 40 of 1963.
3. Substituted by Haryana Act 21 of 1973.
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' (3) 'Thé integration of the officials in the Service shall be made
in the manner prescribed.
(4) ‘The Board shall have the power,

(a) to determine the strength of the Service and cadres
thereof ;

{b) todetermine the strength of the categories of the officials
required by each Committee.

. (5) The Board shall have the power to suspend, remove, dismiss
or otherwise punish the officials in the Service :

Provided that the Committez shall have the power regarding
the members of the Service engaged in managing affairs of the
Committee to impose minor punishment like censure and stoppage of
increment. :

(6) The Board shall have the power to transfer any mcmber of
the Scrwce anywhere wzttun the State of Haryana. : -

(7) The Powers confcrred under this section on tthoard and
the Committee shall be exercised subject to such rules as may be made in
this behalf by the State Government.

20A. Subject 10 the rules made under this Act, evcry Committee
shall appoint such class IV employees as may be. necessary for the
management of the market and pay them such salary and allowances
as may be fixed by the Board and shall haw: the power to control and
punish thewmn,]

21. Every member and ofﬁccr or servant of the Board or a
Committee shall be deemed to be a public servant within the meaning
of section 21 of the Indian Penal Code.

22, (1} Every contract entered into by a Committee shall be in
writing and shall be signed on behalf of the Committee by the Chairman
or if, for any reason he is unable to act, by the Vice-Chairman, and two
other members of the Comnnnee and shall be sealed with the common
seal of the Committee. -
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(2) No contract other than a contract executed as prowded in
sub-section (1) shallbe binding on a Committee. . -

l[23: A Committee ay, subject to such rules as may be madc by
the State Government in this behalf, levy on ad-valorem basis fees on the
agricultural produce *[* * * *] ?[bought orsold or brought for procéssing
by dealers] in the notified area at a rate not exccedmg 3[thna»s rupces] for
every one hundred rupees :

- Y[Provided that, cxcept in the case of agncultural produce brought
for processmg]——

(a) no fee shall be lcwablc in respe/ct of any transaction
in whlch dch\r‘ery of the ag:ucultural produce bought
or sold'is not actua.lly madc and

{b) afee shall beleviable only on the parucs to a transaction
in which delivery isactually made.]

[23A. (1) Notwithstanding anything contained in section 23,a
dealer or licenicee may pass on the burden of fee paid by him under that
sectioni;end the rules made-thereunderto the next purchaser or add the
same towards the cost of agricultural producc or the géods processed or

-manufactured out of it.

[ S

2) Whenever a dispute arises as to the passing on the burden
of fee orits addition towards the cost of agricultural praduce or the goods

Levy of fet_as.

Passing on
burden of fee.

processed or manufactured out of it, it shall always be presumed, unless -

‘proved otherwisg, that the biseden of the fee has been passed on to the
next purchaser or has been added towards thé cost of the agricultural
'producc or the goods processed or manufactured out of it.]

B |

1. Substituted by Ha.ryana Act 21 of 1973.

2.-Omitted by Haryana Act 5 of 1976 and further substituted by Haryana Act
10 of 1979,

3. The words “one rupee and fifty pa@se" substituled for the words “one rupee”
by Haryana Act 10 of 1974 and the words “two rupees” substituted for the
words “one rupee and’ ﬁfl;y paise” by Haryana Act 17 of 1974 and further
the words “three rupees” shall be deemed to bave been substituted with
effect from 2nd day of September, 1977 for thc words ‘two rupees” by
Haryana Act 22 of 1977.

4. Substituted by Haryana Act 5 of 1976 and fl.l:nher subsmuted by Haryana
Act 10 of 1979. .

5. Inserted by Haryana Act 28 of 1980.
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24. Notwithstanding-anything to the contrary contained in the
Punjab Municipal Act, 1911, ![and any other corrésponding law for the
time belng in force] the State Government may by notification direct that
1n respect of such agncultural produce, notified vnder section 6, brought
or received within notificd market area, as may be Speclﬁcd in the
notification, 110 octrm shall be payable by any person to a Mumcrpal
Committee from sich dates as may be specified therein,

25. (1) All receipts.of the Board shall be credited to a fund to be
called the Marketing Development Fund.

(2) All expenditure incurred by the Board shall be defrayed

:‘from such fund which shall bé. jointly operaied upon by ’[the Chicf

by the Board in thls behalf ]

" 26. The Markettng Development Fund shall be utilised for the
following purposes — .

(i ) better marketmg of agncultural produce o

(u) marketmg of :agricultural produce on- co-operat;ve
.-lines' ;- IR T PR i

(iif) collection and dissemination of markéts 'rates and
L DEWS ;- ; ‘

(:v) gradmg and starldardrsatlon of agncultural produce ¥

(v) genera] 1mprovements Jn the markets or therr respect:.vc
nouﬁed market areas ; >

(vi) mainténance of the ofﬁce of the. Board and cornstructron
and repair of its office butldrngs rest- house and staff

' (Vi) giving aid to fmanmally weak Comrmttees m the shape
_ of loans and grants

(vtu) payment of salary leave “allowance, gratmty,
compassionate allowance, compensation for. i injuries or
death resulting from accidents- while on duty, medical

1. The words added by the Punjab State Agricultural Markeung Board and
Marketmg Commrttees (Reconsmuuons and Roorgamsauon) Order 1969.

2. Substitated by Haryana Act 2l of 1973,

3. Substituted by Haryana Act 38 of 1980.




1961 : Pb. Act23]  AGRICULTURAL PRODUCE MARKETS 83

aid, pension or provident fund to the persons employed
by, the Beard and. leave and pension contnbut:lon to
Govemment servants on deputauon ;.

( ix).travelling and other allowances to: the employees of
the Board, its members and members of Advisory
Committees ;

(x) propoganda, demonstratum and publlmty in favour of
agricultural improvements ; - ;

(xi) production and betterment of agricultural produce ;
(xii) meetmg any legal expenses incurréd By the Board ;
(xiii) 1mpartmg educatlon in markeung or agnculturc ;

" (xiv) construction of godowns; -

“(xv) loans and advances to the employeés s

(xw) expcnses mcurred in audmng thc accounts of thc
' Board and =~ "

(xvu) w1th the prevmus sanchon of the Statc Govemment ,

_any other purpose, which js ca]culated to promote the
general interests of the Board and the Commjttces Yor
the natlonal or publlc mtcrcst]

Provided. that if the Board-decides to gwé nid of more than
five thousand rupees to a ﬁnancmﬂy weak Committee under clause

(vii}, the prior approva] of the State Govemmant o such payment shall
be obtained.: ™ oo :

. .27, (1) All moneys reccived by a Committee shall be paid into
a fund to:be called the Market Committee Fund and all expenditure
incurred by the. Committee under or for the purposes of this Act shall
be defrayed out of such fund, and any surplus remaining after such
expenditure has been met shal] be mvested in such manner as may be
prescribed.

(2) (a) Every Committee shail, out of its fund pay to the
Board as contnbut::on such percentage of its income derived from
hcence fee, market fee and fines levied by’ the Courts as is specified
below to dcfray cxpenses of the office cstabhshments of the Board and

1. The words “or-the national or public mte:est" added by Punjab Act 23 of
1962.

Market
Commitree
Fund.
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such other expenses incurred by it in the interest of the Committees
generally and also pay to the State Government the cost of any special or '
additional staff employed by the’ State Government in consultation with

- the Committee for giving effect to the provlsmns of this Act in'the notified

Purposes for
which the

market
Committee
Funds may be
expended.

market area—

(i) if the annual income of a
- Committee does not exceed o -
Rs. 10,000 SRR : '[20 per centum]

(i) if the annval income of a2 Committee
. exceeds Rs. 10,000 —

onthe first 10000 . . [20 per centum]

on the next 5,000 or part thereof : lJ[ZS per centum]
on the remaining income | 1[30 per ceutmn]

_ (b) The State Goveminent shall determine the cost of such
special or additional staff and shall, where the staff is employed for
the purposes of more Committees than one, apportion such cost among
the Committees «concerned ii'such manner as it thinks fit. The decision
of the State Govemment determining thc amount payablc by any
Commrttecshallf)eﬁnal AR T

28. Subjectto the prowsrons of section 27 the Market Committee
Funds shall be expendcd for the followmg purposes

W
|

( t) acqmsmon of 51tes for the market
( ii) maintenance and improvement of the market

. (iii) construction and repair of buildings which are
necessary for the purposes of the market and for. the
health, convenience and safety-of the persons using
it ; s Coael

(iv) provisions and mamtenance of staridard welghts and

measures ;

{v) pay. lcavc allowances, gratuities, compassionate
allowanccs and contributions towards leave
allowances, compensauon for lI'l]llI’leS and death

.~ - resulting from accidents.while on duty medical aid,

1. Substlruted by Haryana Act 21 of 1973.
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pension or provident fund of the persons employed by
the c_ommitl:ge :

(vi) payment of interest on loans that may be raised for
purposes of the market and the provisions of a sinking
fund in respect of such loans ;

(vii) collection and dissemination of information regarding
all matters relating o crop statistics and marketing
in respect of the agrcultural produce concerned ;

(viti} providing-comforts and facilities, such as shelter,
shade, parking accommodation and water for the
persons dranght cattle, vehicles and pack animals
coroing or being brought to the market or on construction
or repair of approach roads ![link Road] culverts,
bridges and other such purposes ;

{ix) equnées incurred in the maintenance of the offices and
" inauditing the accounts of the Committees ;

(x) propoganda in favour of agricultural improvernents and
thrift ; :

{xi) production and hatterment of agriculnu'él nroduce ;

{xif} meeting any 1cgal expenses incurred by ihe
Commiitee ; '
(xiii) impariing education tn marketing or agriculture ;

' {xiv) payments of travelling and other allowances to the
members and employees of the Commitiee as
prescned |

{xv) loans and advances to the employees ;
{xvi) expenses of and incidental lo elections ; and

(xvii) with the previous sanction of the Board. any other
purpose which is calculated to promote the gencral
interests of the Committee or the notified market area,
?[or with the previous sanction of the State
Gavernment, any purpose calculated to promote the
nationat or public interest.]

1. Inserted by Haryana Act 2 of 1989.
2. Added by Ponjab Act 23 of 1962,
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29.°(1) Every person shall be liable for the loss, waste or
misapplication of any money or other property belonging to a Comunittee,
if such loss, waste or misapplication is proved to.the satisfaction of the
Board to be the direct consequence of his neglect or misconduct in the
performance of duties as a member or an employce of the Committee
'[or an official managing the affairs of the Committee} and he may, after
being given an opportunity by a wiiftén notice to show cause why he
should not be required to make good the loss, be surcharged with the
value of such property on the amount of such loss by the Board, and if the
amount is not paid within one month from the expiry of the period of
appeal prescribed by the sub-section (3) it shall be recoverable as arrears
of land revenue : ‘ '

“Provided that no such person shall be called upon to show cause
after the expiry of  period of four years from the occurrence of such loss
‘waste or misapplication or aftcr the expiry of two years from the time of
his ceasing to be a member or dn employe ![or official] whichever expires
first. : )

(2) Every person shall be liable for the loss, waste or
misappliction of any money or other propetty belonging to the Board
if such loas, waste or misupplication is proved to the satisfaction of the
State Governmenl to be the direct consequence of his neglect or
misconduct in the performance of duties as a member or an employee
of the Board, and iie may, after being given an opporunily oy a wiliten

.notice to show cause why he should not be required 10 make good the

loss, be surcharged with the value of such property or the amount of
such loss by the State Government and if the amount s not paid within
one monil from the cxpiry of the period of appeal prescribed by
sub-section {3) it shall-be recoverable as atrears of land revenue :

Provided that no such persori-shall be called upon to show cause

" after the expiry of a period of four years from the occurrence of such

loss, waste or misapplicaton or after the expiry of two years from the
time of his ceasing to-be a member or an employee, whichever expires
farst. :

{3) Thé person against whom an order under sub-section (/)

~ or sub-section (2] is made may, within one month of thc service of

1. Insenied by llaryana Aci 21 of 1873
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such order, appeal to the State Government which shall have the power
of confirming, modifying or disallowing the surcharge.

30. No trade allowance, other than an allowance permitted by rules
or bye-laws made under this Act, shall be made or received in a notified
market area by any person in any transaction in respect of the agricultural
produe concerned and no Civil Court shall, in any suit or proceeding
arising out of any such transaction, recognise any trade allowance not so

permitted : )
Provided that all market charges shall be paid by the buyer.

-31.-(1) No suit shall be instituted against the Board or a Committee
or any member or employee thersof or any person acting under the direction
of any such Committee, member or employce for anything donc or
purporting to be done under this Act until the expiration of two months
next after a notice in writing, stating the cause of action, the name-and
place of abode of _'t'h'é intending plaintiff and the relief which he claims,
has been in the case of the Board or 2 Committee delivered to him or left
at its office, and in the case of any such member, employee or person as
aforsaid, delivered to himn or left at his office or usnal place of abode, and
the plaint shall contain a statement that such notice has been so delivered
orleft, ] -

{2} Dvery such suit shall be dismissed unless it is insiituted
within six months from the date of the accrual of canse of action.

- 32. (1) A Commitee may, with the previous sanction of the
~[* *] Board raise the money required for carrying on the purposes for
which it is established on the. security of any property vested in and
belonging to the Committee and of any fees leviable by it under this
Act. . : o T

{2} A Committee may, for the purpose of meeting the initial
expenditure on-Tands, buildings and equipment required for establishing
the market, for the proper discharge of the duties and functions imposed
on it by or under.this Act, or for the purpose of development activities
and extension of market obtain a loan from the State Government or
the Board on such conditions and subject to such rules as may be
prescribed. '

1. The words “Chairman of the” omitted by Punjab Act 40 of 1963.
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(3} A Committee may, with the previous sanctions of the '[*
* *] Board, obtain loans from other Committees on such conditions and
subject to such rules as may be prescribed.

2[(4)The Board may with the previous sanctions of the State
Government raise the money required for carrying on the purposc for
which itis established.] :

33.%1) thn the affmrs of a Committee are mvcstlgated or. the
proceedings of such committee are examined by *fthe Board or] any
other officer to whom the powers have becn delegated under
sub-section {(17) of section 3, all officers, servants and -membcrs of

such Committee shall furnish such information in their possession in

regard to the affairs or proceeding of the Commjttce as *[the Board or]
such officer may require.

(2) *{The Board or] any officer authorised by him by general
or spectal order shall have power to inspect or cause to be inspect the
accounts of a Committee or to institute an enquiry into the affairs of
the Comniittee.and to require the Committeg to do a thing or to desist
from doing a thing which be considers necessary in the interest of the
Committee and to make a written reply to him within a rcasonable
time stating its reasans fotr not desisting fram doing it or for not doing
such a thing.

(3} An officer investigabing the affairs of a Committce or
examining the proceeding of such Committee under sub-section (/)
shall have the power to summon "and enforce the attendance of officers
or members of the Commitiee and to compel them to give evidence
and 1o produce documents by the samc means and as far as possible in-
the saime manner as is provided in the case of Civil Court under the
Code of Civil Procedure, 1908.

{4} (i) The'[ ¥ * * ] Board may, by order in writing, annual
any proceeding of a Committee or sub-cornmittee or joint committee or
adhoc Committee which i cons1ders 1ot to be in comformity with law or

1. The words “"Chairman or the” omitted by Punjab Act 40 of 1963.
2. Sub-section (4) added by Haryana Act 46 of 1971. '

3. Substituted for the words “Chairman of the Baard” by Punjab Act 40 of
1963 and furiher substituted by Haryana Act 28 of 1980 and further substituted
by Haryana Act 38 of 1980.
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with the rules or bye-laws made thercunder and may do all lhjngsfnecessary
to secure such conformity, or may suspend any resolution which it
considers likely to cause injury or annouance to the public or is likely to
affcct adversely the interest of the Committee or of producers or dealers
or any class of functionaries working in the notified market area concerned.

(ii} The '[ * * * ] Board may, by order in writing, suspend the
execution of any resolution or order of a Committee or sub-committee, or
sub-committee, or joint comittee or adhoc Conwvittee, or prohibit the doing
of any act which is being done oris about to be done in pursuance of or
under cover of this Act or any rvle or bye-law made thereunder, if in its
opinion, the resolution, order or Act is in excess of the powers conferred
by law, or is likely to cause injury or 4nnoyance to the public or is likely
to affecl adversely the interest of the Committee or of producers or of
dealers or of any class of functionaries working in the notified market
area concerned.

(iif) When the [* * *] Board makes an order under this sub-
section, it shail forthwith forward a copy thereof, with a statement of
reasons for making it and the explanation, if any, of the Commitiee
concerned to the State Government, who may thereupon rescind the order
or direct that it shall continue in force with or without modification,
nermanently, or for such peried as it thinks fit.

{5} *[Thc Chicf Administrator or any other officer autherised
by him, in writing, in this behalf] shall also have the power to suspend
or cancel the licences of market functionaries issued under section £3.

~ (6)(i) If any officer or member of a Committee when required
to fumish informatian in regard to the affairs or proceedings of a
committee under sub-section (1)
(a) wilfully neglects or refuses to furnish any
informaton ;

{b) willully fumishes a false information ;

hundred rupees, or with imprisonment for a term which may extend to
six months or with both.

L. The words “Chairman of the” omitted by Punjab Act 40 of 1963.

2. The words “Chairman of the” omitted by Punjab Act 40 of 1963 and further
Substitzted by Harvana Act 38 of 1980,
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(ii} If any officer, member or a servant of a Committee wilfully
neglects or refuses to do any act or wilfully or without any reasonable
excuse disobeys a lawful written order issued under the provision of this
Acl or fails to furnish information or return lawfully required from him,
he shall on conviction, be punishable with fine not exceeding five hundred
rupees, or with imprisonment for a term which may extend to one month,
or with both.

'{33A. (1) Any officer empowered by the Board in this behalf, may,
for the purpose of this Act, require any dealer to produce before him, the
accounts:and other documents and to furnish any information relating to
the stock of agricultural produce or purchase, sale, storage and processing
of agricultural produce by such person and also to furnsih any other
information relating to the payment of the market fee by such person.

{2) All accounts and registers maintained by any dealer and
documenis relating to the stock of agricultural produce or purchase,
sale, storage and processing of such agricultural produce in his

- possession and the office, establishment, godown or vehicle of such

person shall be open to mspecn on atall reasonablc times by such officer.

(3) If such an officer has reason to belleve that any person
15 attempting to evade the payment of market fece due from under section
23 or that any person nas purchased any agricuiturai produce in
contravention of any of the provisions of this Act or the (ules or bye-
laws in force in any market area, hie may, for reasons to be recorded in
writing, seize such accounts, registers or documents of such person as
may be necessarv, and shall grant a receipt for the same and shall
retain the same only so long as may be necessary for examination

- thereof or for the prosecution of the person concemed but not in any

case exceeding the period of fifteen days.

(4) For the purpose of sub-scction (2) or sub-section (3; such
officer may enter and search any place of business, warehguse, office,
establishments, godown or vehicle where he has reason to helieve that
such person keep, or is for the time being keeping, any accounts,
registers, documents or stock of agncultural produce relating to his
business.

I. Inseried by Haryana Act 21 of 1973.
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(5} The provisions of sections 102 and 103 of the Code of
Criminal Procedurc, 1898, shall, so far as may be, apply to a search
under sub-section (4).

{6) Where any books of accounts ot other documents are seized
from any place and there are entires therein making reference to quantity
quotations, rates, receipt or payment of money or sale or purchase of goods,
such books of accounts or other documents shall be admitled in evidence
without witness having to appear to prove the same; and such entries shall
be prima facie Bvxdence of the matters, transactions and accounts purpoted
to be therein recorded. -

33B. '[***] At any time. when so required by *{the Chief
Administrator or] the Secretary of the Board or any other officer of the
Board so authorised by ?[the Chief Administrator] by the Secretary, the
driver or any other person in-charge of any vehicle or other conveyance
which is taken or proposed to be-taken out of the market area shall stop
the vehicle or other conveyance, as the case may be, keep it stationary as
long as may reasonably be necessary and allow the Secretary of the Board
or such officer to examine the contents in the vehicle or other conveyance
and inspect all records relating to the agriculinral produce carried, and
give his namc and address and name and address of the owner of the
vehicle or other conveyance and of the owner of the agricultural produce
carried in such vehicle or other conveyance.

33C, 1t shall be the duty of every Police Officér 1o communicate as

soon as may be, to the Committee any information which he receives

regarding any attempt to commit or the commission of any offence against

this Act or any nile or bye-law made thereunder and 1o assist the Secretary

of a Committee or any oificer of the Board and of the Commiitec
demanding his aid in the exercise of the lawfut authority.]

34. (1} When any land is required forthe purposes of this Act, the
State Government may on the request of the Board or a Comunitiee requiring
it, praceed to acquire it under the provisions of the Land Acquisition Act,
1894, and on payment by the Board or Comunittee of the compensation
awarded under that Act and of all other charges incurred by the State
Government on account of the acquisition, the fand shall vestin the Board
or Committee.

. Omiited by Haryana Act 38 of 1980.
2. lInserted by ibid.
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{2) The Board or a Commillee shall be deemed to be a local
authority for the purposes of the Land Acquisition Act, 1894.

35. (1) ‘If in the opinion of the State Government a Committee is
incompetent to perform or persistantly makes default in performing the
duties imposed on it by or under this Act, or abuses its powers, the State

Government may, by notification, supersede the Committee :

~ Provided that before issuing a notification under this sub-section
the State Government shall give a reasonable opportunity to the
Committee for showing cause against the proposed supersession and
shall consider the explanations and objections, if any, of the Committee.

(2) Uipon the publication of a notitication under sub-section
(1) superseding a Committee, the following consequences shall
ensue —

(a) all the members including the Chairman and Vice-
Chair-man of the Commiitee shall as from the date of
such publication, be decemed to have cecascd to be
members of the Committee:

‘(B) all assets of the Committee shall vest in the Board
and the Board shall be liable for all the legal liabilities
of the Committee subsisting at the date of its
‘supersession up to the limit of the said assets;

(¢} the Statc Government may, in its discretion by order
- constitute cither a new Committee as provided under
section 12 or such other authority for the carrying
out of the functivns of the Comniilles, as the Stale
Government may deem fit,

(3} {a) When the State Government has made an order under
clause () of sub-section (2), the assests and liabilities defined in clause
(b) of sub-section (2) vesting in the Board at the date of such order shall
he deermned to have been transferred on the date of such order to the new
Committee or authority constituted as aforesaid.

(b) (i) Where the State Government by order under clause
{c} of sub-section (2) has appointed an authority other than a new
Committee for the carrying out of the functions of the superseded
Committee the State Government may, by notification determine the
period not exceeding one year for which such authority, shall act :
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Provided that the term of office of such authority may be
terminated earller if the State Government for any reason consider it
necessary,

(ii) Atthe expiry of the term of office of such authority a new
Commltlee shall bc consntuted ’

- (i) Upon such an order bemg made the assets and liablities
vesting in the authority thereby superseded shall be deemed to have
been transferred by such order to the new Committee.

(4) Whenever the assets of a Committee vest in the Board
and no new Commitee or authority is appointed in its palce the Board
shall employ the balance of the assets remaining after the discharge of
the subsisting legal liabilities of the Committee for any object of public
utility in the area specified in the notification issued under section 6.

36. If at any tirne the State Government is satisfied that a situation
has arisen in which the purposes of this Act cannot be camed out in
accordance with the provisions thereof, the State Government may by
notification— - -

(a) declarc that the functions of a Commitlee shall, to
_such extent as may be specified in the notification,
be cxercised by the Board or such person or persons

as it may direcrt ; or

() assume to itse]f all or any of the powers vested in or
exercisable by a Commiltee ;

and such notification may contain such incidental and consequential
Provisions as may appear to the State Government Lo be necessary or
desirable for giving effect to the objects of the notifications.

1137. (1) Whoever conlravenes the provisions of section 8 shall,
on conviction be punished with imprisonment for a term which may
extend to six months or with fine which shall not be less than fifty
rupees, but may extend to five hundred rupees, or with both; and in the
case of a continuing contravention, with a further fine which may extend
to fifty rupees per day during which the contravention is continued
‘after the first conviction :

I. Substituted by Haryana Act 21 of 1973

Emergency
poOWwers,

Fenalties.
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Provided that in the absence of special and adequate reasosns
to the contrary mentioned in the judgement of the coun the punishment
for the second or any subsequent offence shall not be less than
imprisonment for a term of three months and a fine of five hundred rupees.

{2) Whoever in contravention of the provisions of section 30
makes or recovers any unauthorised trade dllowance shall, on conviction,
be punished with imprisonment for a term which may extend to three
months, or with fine which shall not be less than fifty mipees, but may
extend to, two hundred rupees or with both and-in case of subsequent
contraventlon with Impnsunment for a termn . which may extend to six
months_or w1th ﬁne which may extend to five hundred rupees or with
both.

" (3) Whoever ‘ontravenes anyl condition of a licence 'granted
by a commiittee shall,-on conviction, be pumshed with fine which may
= extend to five hundred rupees.

{4) Whoever obstructs any authorised person in performing
his duty under section 33A of the Act shall, on conviction, be punished
with firie which may extend to five hundred rupees.

{5) Any person who frandulently evades the pavment of any
fee or other sum dye to the market committee under the provisions of this
ACi oF ibe Tuies of bye-faws mude ihercunder or evades int payment due
to towards remuneration {0 any weighman or palledar or demands
remuneration without authority, of the seller or buyer for his employment
nr demands rermuncration otherwise than in accordance with the provisions
of the rules and bye-laws made under this Act shall, on convichon, be
punished with fine which may extend to five hundred rupees and in the
casc of continuing offence with a further fine which may extend to fifty
rupees for every day during which such offence is continued after first
conviction.

(6) Whoever contravenes any provisions of this Act or any
rule or bye-law made thereunder shall, if no other penalty is provided for
the offence, be punished with fine which shall not be less than twenty
rupees, but may extend to two hundred rupees. ]
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38. The State _Govcr'nmént may,'llay notification, add to the Schedule
to this Act any other item of Agricultural produce or amend or omit any

itern of such produce specified therein.

39. (1} No offence made punishable by this Act or any rule or
byelaw made thereunder shall be tried by a court infenor to that of a
magistrate of the firsi class,

'{{2) Proseculion under this Act may be instituted by *[the Chief
'Administrator] or the Chairman or Secretary of a Committee or by any
other person anthorised by the Bourd or the Commitiee.]

(3} All fines received from an offender shall be credited to
State revenues and grant equivalent to such fines shall be paid to the
Committee. A

40. Any person objecting to an order passed by a Committee under
section 13 or *[an order passed] under sub-section (5) of section 33 may
appeal to the Board in the manner prescribed and the Board's decision on
appeal shall be final.

41. {1} Every sum due from a Comrnittee to the State Govermment
or the Board shall be recoverable as an arrear of land revenuc.

{2) Every sum dut 1o ¢ Committee from any person shall be
recoverable as an arrear of Jand revenue.

42. Notwithstanding anything in this Act, the State Government
shail have the power of reversing or modifying any order of the Board ot
any of its officers passed or purporting to have been passed under this
Acy, if it considers it to be not in accordance with this Act or the rules or
bye-laws made thereunder.

43, (1) The State Government may by notification make rules for
camrying out the purposes of this Act.

. Subsiituted by Haryana Act 2] of 1973.

2. The words “Chairman of the” omitted by Punjab Act 40 of 1963 and further
substiruted by Harvana Act 38 of 1980.
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(2) Inparticular, and without prejudice to the generality of the
forgom g power, such ru]cs may provi ide for—

(1)

(7)

2[(if}

“(iv)

{v)

(vi}

{vif)

{viii)

(ix}

the [appomtment or nomination] of members of the
Board and Committees and their removal ;]

the powers to be exercised and the duties to be performed
by the Board or Committees and their officers and
servants ;

the election of the Chairman and Vice-Chairman of
Comumnittees, their powers and term of office ;}

the filling of casual vacancies in the office of member
or in the office of the Chairman or Vice- Chairman of

- Committees ;

‘the timc, placc and manner in which a contract
between buyer and seller is to be entered into,
continiued and carried out and the money is into be
paid to the seller ;

generally for the guidance of the Board or
Committee ;

management of the market, maximum fees which
may ‘ne ievied by a Committcc in rcspect of t'ne

.............

the notifi _cd mar}\et arg:d, and dlsposal of such fees ;

the issuc 6y a Committee of licences io brokers,
weighman, measures, surveyors, godown-keepers or
other functionaries, the form in which, and the
conditions under which, such licences shall be
issued or renewed and the fees, if any, to be charged
therefor ; |

the issue 3[ * * * ¥] of licences to dealers. the form
in which, and the conditions vnder which, such
licences shall be issued or renewed and the fees, if
any, to be charged therefor ;

. Substituted by ITaryana Act 25 of 1970 and further subsiituted by Haryana
Act 13 of 1978 and further substituted by Haryana Act 10 of 1579 and further
substiteied by Haryana Act 19 of 1980.

2. Substiwted by Haryana Act 13 of 1978,

3. Substituted for the wards *'Chairman of the Board" by Punjab Act 40 of 1963
and further omitted by Haryana Aci 38 of 1980.
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(x)

(xz)

{xii)

(xiii)

{xiv)

(xv)

(xvi)

(xvii)

(xviii)

{xix)

the place or places at which agricultural produce shall
be weighed, the kind and description of bardana to be
used and the quantity of the produce to the filled and of
the scales, not being handscales (Tzkri), weights and
measures which alone may be used in transactions in
agricultural produce in a notified market area ;

the inspection, verification, regulation, correction and
confiscation of scales weights and measures 1 use jn
a notified market area :

the (rade allowance which may be made or received
by any person in any transaction in an agricultural
produce in a notitied market area ;

the provision of facilities for the settlement by
arbitration or otherwise of any disputc between a
buyer and a seller of agncultural produce or their
agents, including diputes regarding the quality or weight
of the article, the price or rate to be paid, allowances for
wrappings, dirt or impunties or deductions for any cause

2

transaction on behalf of both the buyer and the seller
of agricultural produce ;

the provisions of accommodation for storing any
agncultural produce brought into the market ;

the preparation of nians and estimates for work
proposed to be constructed party or wholly at the
expense of the Board or a Commiuee, and “he grant
of sanction to such plans and estimates ;

the form in which the accounts of Committee shall
be kept, the audit and publication of such accounts,
the charges, i any, lo be made for such audit ;

the management and regulation of provident funds
which may be established for the benefit of the
employees of the Board or Committees ;

the preparation and submission for sanction of an
annual budget and the reports and returns to be
furnished by the Board or Committees ;
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{xx) the investment and disposal of the surplus fulnds of the
Board or Commitiees ; -

(xxi) the manner in which auctions of agricultural produce
shall be conducted and bids made and accepted in any
market ;

{xxii) any matter in respect of which fees shall be payable
under this Act, and fixing the amount of such fees and
the mode.of payment and recovery thereof ;

(xxifi) exemption of classes of persons from the obligation of
obraining licences under section 6 ;

{xxiv} the authority to which applications for obaining licences
shall be made ;

(xxv) the realisation or disposal of fecs recoverable thereunder
or under any rules or bye-laws made under this Act ;

{xxvi} the travelling and other allowances that may be '{paid
lo Chairman members and employees of the Board i}

(xxvii} the seitlement of any question as to whether any person
1s @ producer or nol ;

(oviif) service rules, recruitment rules, provident fund rules,
pension ruies and such other ruies as may be required
for the employment of the staff of thc Board and
Committees ;

{xxix} the penalties to be imposed unon the employees of the
8oard and Committees, including the manner of
imposing such penalties and the right of appeal against
such penalties;

{xxx) nature and status of the servants of the Board and
Comminees ;

{xxxi) imposing on persons holding licences under this Act,
the duty of making returns to Committees at regular
Antervals of transactions of sale, purchase, storage and

1. Substituted for the words “paid to the members and employess of the Board™
by Munjab Act 40 of 1963.
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processing affected by them, or at their places of
business and of producing accounts for inspection and
fumnishing information, when catled upon by an authority
duly empowered, and prescribing the formm and mode
of verification of, and the particulars to be entered in,
Such returns as well as the nature of such information ;

{xxxif) the regulation of advances, if any, given to producers
by brokers ordealers ;

(xaqii) ihe prevention of adulteration of the agnculturdl produce
;and

(xxxiv) the grading and standardization of the agricultural
produce.

{3) The rules made under this section may provide that any
contravention thereof or of any of the conditions of any licence issued or
renewed thereunder shall be punishable with fine which may extend to
five hundred rupees. '

44. (I} Subjectto any rules made by the State Government under
section 43, a Committee may, in respect of notified market area, make
bye-laws for— :

(i) the regulation of its business :
(ii) the conditions of trading ;
(ifi) the appointment and punishment of its employees:

{iv) the payment of salanes, gratuities and leave allowanccs
Lo such enpioyecs ;

(v) the delegation of powers or duties to the Sub-Committee

or Joint Committee or adhoc Committee of any one or
more of its members under section 19 ;
and '

(vi) the remuneration of dilferent (unclionaries not
specifically mentioned in this Act, working in the
notified market area and rendering any service in
connection with the sale, purchase, storage and
processing of agricultural produce ;

Bye-lat
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and may provide that contravention of any of such bye-laws shall be
punishable, on conviction, with a fine which may extend to fifty rupees.

(2) Where a Committee fails to make bye-laws under this
section within six months from the date of its establishment or the date on
which this Act comes into force, whicheveris later, the Board tay make
such bye-laws as it may think fit and the bye-laws so nfade shall remnain in
operation in that Committee.

(3) (a)Notwithstanding anything contained in this Act orthe
rules or bye-laws made thereunder, if the '{ # * * *] Board considers
that an amendment, alteration, rescission or adoption of a new bye-iaw is
necessary or desirable in the interests of such Committee, he may, by an
order in writing to be served on the Committee by registered post, require

the Committee, to make such amendment, alteration, rescission or adopt a

new bye-law within such time as - may be specified in such order.

(b} If the Committee fails to make any such amendment,
alieration or rescission or 1o adopt the new bye-law within the time specified
by the '[ * * *] Board in his order under clause (a), the
[ * * *] Board may, after giving the Committee an opportunity of being
heard, register such amendment, alteration, rescission or such new bye-
laws, and 1ssue a certified copy thereof to such Committee.

{c) The Committee may, within one month from the date of
issue of an order made under ciause (5), appeal against such order 1o the
State Government.

{dj Wheic an appeai is presented within one monih from the
date of the issue of an order under clause (b}, registering 2n amendment,
such amendment shall not come into force till the order is conflrrm.d by
the Slate Government.

(e) A certified copy of the amendment of the bye-laws
registered by the '[* * *]Board under clause (£), shall subject to the result
of an appeal, if any, under clause (¢} be conclusive evidence that the same
has been duly registered and such amendment, alteration, rescission ora
new bye-law shall be deemed to have been made by the Commuttee.

I. The words "Chairman of the” omiticd by Punjab Act 40 of 1963.

!
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{4) No bye-law or-rescission of a bye-law or its alteration or
amendment shall take effect until it has been confirmed by the '[ * * *]
Board and notified in the official gazette.

45. Whenever it is found that any amount due to the Board or a
Committee is irrecoverable or should be remitted, or whenever any loss
of the Board's or a Committee's money or stores or other property occurs
through the fraud or negligence of any person or for any other cause and
stich property or money is tound to be utecoverable the facts shall be
reported to the Board or Commiittee, as the case may be and the Board
with the approval of the Government and Committee with the approval of
the Board, may order the amount or value of the property to be written off
as lost, imecoverable or remitted, as the case may be, provided that in case
of Committee, if in any case the amount due or the value of such property
is in excess of one hundred rupees, such order shall not take effect without
the approval of the State Government.

(46. (1) The Secretary of the Commiliee, with the concurrence of
the Chairman thereof, may, after obtaining the approval of the *[Chief
Adminitrator of the Board), accept, from any person against a reasonable
suspicions exists that he has committed an offence under this Act or any
tule or bye-law made thereunder, 2 som of money by way of composition
for such offence. ‘ '

f2) The amount payable by way of composition shail be so
fixed as to remain within the limits of mynimum and maximuin fine specified
under section 37 for such offence. If no minimum limit of fine is fixed, it
shall not be lozs than ten per cent of the maximum fine fixed for the
offence:

Provided that in the case of late payment or evasion of any fee
recoverable under this Act or any rule or bye-law made thereunder, the
amount payable way of composition shall not be less than tcn per cent of
the amount recoverable as fee or otherwise and shall not be more than
five hundred rupees :

1. The words “Chairman of the™ omiied by Punjab Act 40 of 1963.

2. Substituted by Haryana Act 21 of 1973 and further substituted by Haryana
Act 21 of 1975. :

3. Substituted by Haryzna Act 38 of 1980.
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Provided further that the composition money will be in addition
to the fee or other amount recoverable under the Act or any rule or
bye-law made thereunder.

(3) On payment of the composition money, the feé and any
other amount due to the Committee, no further proceedings shall be taken
agamst the suspecied person and if in custody, he shall be

discharged.]

46A. (1) Nolwuhsiandmg anythmg contmned in any other iaw
properties of £ the time beingin force,~. . -

{a)

(b)

(c)

{d)

all property, maévable and ir'nniovab!e and all interests
of whatsoever natureé and kind therein of the State
Government in respect of mandi portion of the mandi
townships established by the Colom zation Department
under the Punjab New Mandi Townships
(Deveiopment and Regulation) Act, 1960 shall vestin
the Commitiee ;

anything dome or any action taken including any
notification, order, schcme or rule made, permission -

" granted or issued under any provision of the Punjab
New Mandi Townships (Deveiopment and Reguiation)

A st 1TOLN cnlatieer tm tha ey noablnll A Fas as
AL, 2 ad, ITIadng vo aC NNl ruu..sou Slidhai, 40 gl

it is not inconsistent with the provisions of this Act,
continue it force and be deecmed to have been done or
taken under the provisions of this Act unless and until it
is superseded by anything done or any action taken
under this Act;

all debts, obligations and liabilites incurred, all contracts
entered into and all matiers and things engaged 10 be
done by, with or for the State Government, under the -
Punjab New Mandi Towships (Development and
Regulation) Act, 1960, inrespert of mandi portion only,
shall be deemed to have been incurred, entered into or
enguaged to be done by, with or for the Committee ;

all taxes, fees and other sums of money in respect of the
mandi portion due, to the State Government under the

1. Inserted by tiaryana Act 1 of 19591.
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Punjab New Mandi Townships' (Development and
Regulation) Act, 1960, shail be deemed to be due to
the Committee ;

{e} all suits, prosecutions and other legal proceedings
1nstituted or which might have been instituted by, or
against the State Government under the Punjab New
Mandi Townships (Development and Regulation) Act,
1960 and the Colonization of Government Lands
(Punjab) Act, 1912, in respect of mandi portion only,
may be continued or instiwted by, for or against the
Commiltee. '

{(2) If any mandi portion or a part thereof lies within the
limits of 2 Municipality, Notified area, Gram Panchayat area or local
area under the Punjab Town Improvement Act, 1922, the State
Government, may, by notification in the Official Gazette, direct that
any or all the powers under the Haryana Municipal Act, 1973, the Punjab
Gram Panchayat Act, 1952 or the Punjab Town Improvement Act, 1922,
as are relevant to the purposes of this Act shall, subject to such conditions
and restriction as may be specified in the notification, cease to operate
in such mandi portion and the Municipal Committee, the Gram Panchayat,
or the Improvement Trust, as the case may be, shall thereafier cease to

nnnnnnnn

be, in respect of such powers.

{3) The provisions of the Haryana Municipal Act, 1973, the
Punjab Gram Panchayat Act, 1952, and the Punjab Town Improvement
Act, 1922, in so far as they arc inconsistent with the provisions of this
Act, shall not apply to the mandi portion or a part thereto.

{4) Where any person makes default in the payment of any
rent due in respect of lease of any site or building or both, as the case
may be or any fecs payable for providing, maintaining or continuing
any amenity under the Punjab New Mandi Townships (Development
and Regulation) Act, 1960, the Secretary of the Committee may direct
that in addition to the amount of arrears, a2 sum not exceeding that
amount shall be recovered from the person by way of penalty :

Provided that no such direction shall be made unless the
person affected thereby has been given a reasonable opportunity of
being heard m the matter.
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(5) Where any person makes default in the payment of any
amount being the arrears or penalty, or both,’directed to be paid under
sub-section (4), such amount may be recovered from him in the same
manner as arrears of land revenue.

(6) Where any person makes default in the payment of any
consideration money or any instaiment on account of the sale of any sile
or building, or both, to him, the Secretary of the Committee may by notice
in writing, call upon him to show cause within a period of thirty days,
why a penalty which shall not exceed ten per cent of the amount due from
him, be not imposed upon him.

{7) Aller considering the cause, if any, shown by him and after
giving him a reasonable opportunity of being heard in the matter, the
Secretary of the Committees may, for reasons to be recorded in writing,
make an order imposing the penalty and direct that the amount of money
due alongwith the penalty shall be paid by such person within such period
as may specified in the order. '

(8) If a person fails to pay the amount due together with the
penalty in accordance with the conditions of sale or allotment of any site
or building to him or commits a breach of any other conditions of such
sale or allotment, the Commuittees may, by notice in writing, call épon him
to show cause, within a period of thirty days, why an order of resumption
of the site or building or both, as the case may be; and forfeiture of the
whole or any part of the money, if any, paid in respect thereof, which n
no case shall exceed ten per cent of the total amount of the consideration
moncy interest and uiher duus payabic in respect of the sale crzllotment
should not he made.

(9) After considering the cause, if any, shown by him in
pursuance of a notice under sub-section (8) and any evidence that he
may produce in support of the same and after, giving him a reasonable
oppertunity of being heard in the matter, the Committee may, for
reasons to be recorded in writing, make an order resuming the site or
building or both, as the case may be, and directing the forfeiture as
provided in sub-section (8) of the whole or any part of the money paid
in respect of such site, etc. '

(10) Any person aggrieved by an order of the Committee
under sub-section (9) may, within a period of thirty days of the date of
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the communication to him of such order, prefer an appeal to the Chief
Administrator in such form and manner, as may be prescribed :

Provided that the Chiel Administrator may, entertain the appeal
after the expiry of the said period of thirty days, if he is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in time.

(11) The Chief Administraior may, after hearing the appeal,
confirm, vary or reverse the order appealed against and may pass such
order as he may deem fit.

(12) The Chief Administrator may, cither on his own motion
or on an application received in this behalf, at any time within 4 period
of six months from the date of the order, call for the record of any
proceedings in which the Committec has passed an order for the purpose
of satisfying himself as 1o be legality or propriety of such order and
may pass such order in relation thereto as he thinks fit :

Provided that the Chief Administrator shall not pass an order
under this sub-section prejudicial to any person without giving him a
reasonable opportunity of being heard.

(13) For the purposes of this section 'Mandi portion' means
that portion of any type of land or building, in inclusive of all
encumbrances, enclosures, fitting and fixtures, roads, parks, parkings,
passengers, platforms, plots etc., where sale-purchase of agricultural
produce or other connected activity of any kind in pursuance of the
purposes of the Punjab New Mandi Townships (Development and
Regulation) Act, 1960, takes place.]

47. The Punjab Agricultural Produce Markets Act, 1939, and the
" Putiaia Agricultoral Produce Muwkets Aci, 2004 B.K. are hereby
repealed : '

Provided that such repeal shall not affect—

(a) the previous operation of uny Act so repealed or
anything duly done or suffered thereunder ; or

(b) any right, privilege, obligation or liability acquired
. or incurred under any Act so repealed ; of
-{c) any penalty forfeiture or punishment incurred in

respect of any offence committed against any Act so
repealed § or

Repeal and
Savings.
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{d) any investigation, legal proceedings or remedy in
respect of any such right, privilege, obligation, liability,
penalty forfeiture or punishment as aforesaid;

and any such investigation legal proceeding or remedy may be istituted,
continued or enforccd, and any such penalty, forfeiture or punishment
may be imposed, as if this Act had not been passed :

Provided further that anything done or any action taken under the
Acts 50 repealed shall be deemed to have been done or 1aken under this
Act, and shall continue to be in force accordingly, unless and until
superseded by anything done or any action teken under this Act :

Provided further that the State Marketing Board constituted under
the Patiala Agricultural Produce Markets Act, 2004 B K. and functioning
immediately before the commencement of this Act shall, till a Board is
established and constituted under section 3, be deemed to be the State
Agricultural Marketing Board for the purposes of this Act and all
employees in the service of the State Marketing Board immediately before
such commencement shall be deemed to be the employees of the State
Agricultural Marketing Board and their cmoluments and other conditions
of service shall not be varied to their disadvantage :

Provided further that the Market Committees functioning
inmediaiely befure ihe commencemeni of iis Act shaii be deemed io be
constitutcd for the first ime under sub-section (#) of section i2 and their
members including the Chairman and Vice-Chairman shall hold office

until new Committees set up under this Act are notified
Il* L *1

ot“‘ltuallululru any l.hulg contained in the T l-n_mb ﬂgu(.-uuhrul
Produce Markets Act, 1961 (hereinafter referred to as the principal Act),
or any other law for the time being in force or any judgment, decrec or
order of any coun, the existing notified market areas, poncipal market
yards and sub-tnarkel yards, wherein umenities or services as contemplated
by the principal Act are being provided or rendered, as the case may be,
and the market commitiees, shall be deemed to have been duly declared
or established and constituted,as the case may be, in accordance with law
and all fecs Jevied and callected or purporting to have been levied and

I. The words "or the expiry of six months from the commencement of this
Act whichever is earlier” artted by Punjab Act3 of 1962

2. Validation by Haryana Act 12 of 1972,
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collected under the principal Act in respect of those areas, shall, for all
purposes, be deemed t6 be, and to have ajways been, levied and collected,
in accordance with law, and all actions taken, things done, orders passed
or directions given, or purporting to have been taken, done, passed or
given, under the principal Act, shall, for all purposes, be deemed to be
and to have always been, taken, done, passed or given, as the case may
be, in accordance with law and accordingly—

{a} no suit or other lepal proceedings shall be maintained
or continued in any court for the refund of the whole or
any part of the fec so levied and collected ; and

{b) no court shall enforce any decree or arder directing the
refund of the whole or any part of the fce so levied and
collected.]

![Notwithstanding anything contained in any law, judgement, decree
or order of any court, any fec levied, imposed, assessed or collected from
a licencee under section 23 of the principal Act and the rules made
thereunder on the agricultural produce bought or sold or brought for
processing by him in any notified market area shall be deemed to have
been validly levied, imposed, assesscd or collected and such levy,
imposition, assessment or cojlechon shali noi be cailed in question in any

P - T W egu e Ry P
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fa) no suit or other lepal proceedings shall be maintained
or continued in any court for tae refund of the whole
or any part of the fee so levied, imposed, asscsscd or
collected ; and

{£) no court shall cnforce any docice or order directing
the refund of the whole or any part of the fee so levied,
itnposed, assessed or collected. )

2[{ 1) Notwithstanding anything contained in the pnncipal Act
ot in any other law for the time being in force or jJudgement, decree or
order of any court, any amount purported to have been collected from a
dealer or licencee as fee, inrespect of any trapsaction in excess of the fee
lcviable under section 23 and deposited with any Committee before the
15th day of May, 1980, the burden of which has been passed on by the

1. See Haryana Act 5 of 1976.
2. See Haryana Act, 2% of 1980,

Validation.

Validaticn.
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dealer or licencee to the next purchaser or which hus been added towards
the cost of the agricultural produce or the goods, processed or manufactured
out of it, shall be retained and deemed to have been validly levied, imposed,
assesscd or collected and shall be spent for meeting the costs of services
to be rendered towards the development and improvement of existing
markets where from the collection of such fcc was made and accordingly—

(a} no suit or other legal proceedings shall be maintaned or
continued in any court for the refund of whole or any
part of the fee so collected ; and

(b) no court shall enforce any decree or order direcling the
refund of the whole or any part of the fee so collected.

(2} If any amount of fee so collected has been refunded to any
dealer or licencce, the same shall be recoverable by the Committee
concemed as arrears of land revenue. ]

{Notwithstanding anything contained in the pnncipal Act, or in
any other law for the time being 1n force or yudgement, decree or order of
any court, any amount purported o have bzen collected by a dealer or
licensee as fee, in respect of any transaction in excess of the fee leviable
under section 23 of the principal Act and not deposit with any Commitiee,

_L el hos hmmae mamoe A shn danla e linnmaon tlhn
'I.llG UI.II.LI.UJ.I o1 WiiCil nds GECCn pramavae O I)_)r s QCascT OF ACCnRAC0 n.r Lrte

nex{ puichaser or which has been added towards the cost of the agricultural
produce or the goeds processed or manufactured out ef 1t, shall be deemed
to have been validity levied, imposed, assessed or collected and shall be -
recoverable by the Committee concemed as arrears of land revenue and
speni for meeting the costs of services to be rendered towaids the
development and improvement of existing markets where (rom the
collections of such fee was made and accordingly—

{a) no suit or other legal proceedings shall be maintained
or continued in any court for the refund of wholc any
part of the fee so collected ; and

{&) nocourt shall cnforce any decree or order directing the
refund of the whole or any parl of the fee so
collected.] ‘

l. See Haryana Act, 38 of 1980,
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THE SCHEDULE
[See section 2(a) and section 38]

Y1 Wheat (Kanak)
Barley (Jau)
Muaize (Makki).
Great Millei {(Jowar).
Spiked Millet (Bajra).
Paddy and *[Rice| (Dhan) and 2[* *].
Gram and Kabli Gram (Chanc Kale and Safaid)
218. Green Gram (Moong) whole and split.
8. Rlack Gram (Mash) whole and split.
10. Phaseclos aconitifolivs (Moth) whole and splir.
11. Lentil (Masur) whole and split.
12. Indian Colza (Sarson).
13. Indian Rale (Toria).
14. Rachet (Tara Mira).
15. Cotton seed (Banaula.) .
§16. Ground-nut (Shelled, unshelled and roasted)
17. Cotton {Ginned and uniginned) (Kapas and Rui).
18. Cluster Bean (Guara.).
19, Dry and Green Fodder (Suka and Sabaz Chaura)
20. Potato (Alu).
21. Swect Potato (Shakarkandi).
[22. Onion dry and green (Piaz Khushak and Hara).
23, Amm{Aryd
24, Canli flawer (Phul Gobi)
25. (Cabbape (Band Gobi)
26. Carrot (Gajjar).
27. Radish (Mali).
28. Turnip (Salgam).
29. Tomato (Tomator)

N AW

L. Substituted for Ttems 1 to 85 by the Punjab Government, Agricultore
Department. Notification No. G.5.R. [11/PA-13/61/S-38/Amd./ 62, dated the
24th July, 1962, published in Punjab Government Gazette (Extra.), Legislative
Supplement, Part I of 30th July, 1962.

2. Substituled by Haryana Govt. Gazette (Extra.), No. 2301 Agriculture S(3)8%/
{5041, dated !-2-1987, page 1445,
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-

30. Brinjal (Baingan)
31. Lady's Finger (Bhindi)
32. Peas Green {Mattar Hara).
33. Garlic dry (lashman Khashak)
34. Orange (Malta).
35. Chillies Dry and Green{Mirch Khushak and Hard)
36. Gur.
37, Shakkar.
'[38. Khandsari (including Selphur, Desi Khand and Bura}).|
39.  Dry Peas (Marar Khushak).
40. Water Melon (Tarbuz)
41. Weol (Don)}
[42. Tinda Gourd (Tinda).
43. Bottle Gourd (Lauki).
44, Pumpkin round (Ghia Kadu).
45. Squash or Red Gourd (Halwa Kadn).
46, Bitter Gourd (Karela).
47. Cow Peas (Lobhia).
4B. Grench Beuns (Raj Maha and Soya Beans)
49, Long Meion (Tarr).

Fal | g T B RPN Ly - F et |}
A LLCENIALIL AN el Al )

31. Cucumbar (Khira).
52. Chappan Kadu.
53, Turmeric (Haldi).
£4, Mok Mclan (K harhnes)
55 Mango (Am)
56. Mandrain (Sangtara)
57. Lime (Nimboo)
58, Lemor {Galgal sad khatis)
39.  Apple (Saib)
60. Guava {Amrud).
1. Subsituted by Haryana Govt. Gazerte (Exwa.), No. 2301 Agriculwre S(3)87/
1594], dated 1-9-1987, page 1445.

2. liem No. 42 to 76, added by Punjab Government, Agriculture Department,
Nolification No. G.S.R. 93/PA-23/61/8-38/Amd /66, dated 16th April, 1966,

published in Punjab Government Gazetie, Legisiative Supplement, Part I11 of
29th April, 1866,
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61. Pear (Nashpati).

62. Anar -

63. Sweel Lime (Mitha)

64. Apricot (Khurmani)

65. Plum (Alubakhara and Alucha)
66. Peach (Ara)

67. Liwhi.
68. Sapota (Chickoo}.
69. Loquat

). Castaud Apple (Sharifa).
71. Walnur (Akhrot).

72. Sag (Pzlek and Sarson).
73. Ginger{Adrak).

74. Beena (Mehndi).

73. GoatHair.
76. Camel Hair]
1[??_ Zl'ac * #]
78. 3[* * *) _
79. * * |

B0. Bhabar Grass.

fa X

8i. 3Sunenn.

£2. Baonanz,

83 4 * *}
R4, 4% = *
85. Rosin.

86. Arhar.

87. Grapes.

l. Item 77 10 99. added by the Haryana Government, Agriculture Depariment,
Motification No. 217-Agri. (iv) (8)-70/9754, dated 241hi27th April, 1970,
published in Haryana Government Gazette (Gxtra.), dated 27th April, 1970.

2. Omilted by Haryana Government, Agriculture Department, Notification No.
1482 Agri. (ID-4-71/4091, darcd 31st March, 1971, published in Harvana
Government Gazette (Extraordinary) of 31st March, 1971,

3. Omined by Haryana Government, Agrniculture Department, Notification No.
848 Agri. (11)-71/6524, dated st May. 1971, published in Haryanas Government
Gazelle (Extraordinary) of st May, 1971.

4. Omited by Haryana Government, Agriculture Depariment, Notification No.
S.0/PA-23/61/8. 38/70, dated 4th Tuly, 1970, published in Haryana

Government Gazelte (Extraordinary), Legislative Supplement, Pari [1I. dated
dth July, 1570.
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B8. Ber.

89. I[* * *)
90. [* * ) *]
91. OQats.

972, 2[1! ] *]
a3, 2[* * *]
94. Barsem Seed.

85. Sanghra.

296. Til

97. Methi/(Seed)’
98. * * ]
99 S * *]
00. Mausami/Sweet orapnge
0l. Kinnow

02. Sponge gourd (Ghia Tor)

103 Sweet Pepper (Simla Mirchi)

04. Linseed (Alsi)

05. Gram Dal.

06. |* Y oo

07. Sun-flower Seed (Surajmukhi Beej)
08. Eggs.

0%. Poultry birds.

1N TEaL
PR P11

. Cmitied by Haryane Government, Apricalture Department, Notification No.
S.0./PA-23/61/8-38/70 dated 4th July, 1970, published in Iaryana
Government Gazette (Exiraordinary), Leyisiative Supplement. Part 1T of
4th July, 1970.

Items at 90-92 and 93, namely, butter, tobacoo and ghee, respectively
omitied vide No. 8.0. 217/PA-23/61/5-30/70, dated the 21st August, 1970.
. The words ‘Methi Green’ replaced vide Notificalion No. 3345-Agri. S(I)
33, daicd lhe 3isi Deccmber, 1985,

The word firewood at 98 omitted vide the Haryana Government Notification
No. 848 Apri, (II)-71/6524_ dated the Ist May, 197}.

The word “meat’ at 99 omiuned vide the Haryana Government, Agriculture
Department, Notification Ne. $S.0./PA-23/61/S. 38/70, dated ihe
4th July, 1979.

Sr. Nos. 100 to 105 added vide Notification No. 2301-Agri. S (111)-87/15941,
daled the ist Scptember, 1987,

Sr. Mos. 106 “Timber and Firewood" added vide Notification No. 2628-Agri. S
(3)-88/4749, dated the 6th March, 1998 and omitted vide Notification No.
951-Agri. S (3)-88/5418, dated the 23rd March, 1988.

Added vide Notification No. 3573-Agri. S (1)-91/23670, dated the 2nd
December, 1991.

Sr. Nos. 108 o 110 added vide Novification No. 1725-Agri. S (1) 98/21831,
dated the 28th December, [998.
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LEGISLATIVE DVPARTMENT
Motification
The Sth July, 2000

No. Leg. 24/2006.—The lottowing Act of the '.cgis'!amrc of
the  Stale of Haryana received the assent of the President of India on the
25th May, 2006, and is hereby published for general irlormation—

HARYANA ACT NG. 22 OF 2006

TEE PUNIALB AGRICULTURAL PRODUCE MARKINS
(FIARY ANA AMENDMENT) ACT, 2005

AN
ACT

to substitnee  the lowy  dille of ihe Puajab Agricidiural
Produce Markets Act, 1961 and furcher (o amere' the
sald Act in its application to the
Stare of Haryana

Be it enzcted by the Legislatuere of (ke State of Havyana in the Fidty-sixth
.{ > ’? J
Year of the Republic of India as {oilows -

L. This Act may be called the Punjab Agriculiural Produce Muarkets  Shart dite.
fliqrvoma Anendment) Act, 7005,
2, For the existing loug title of the Punjob Agricuitural Produce Markets  Supstitution of
Act, 190 (hereinatler calied the principal Act), e followiog long Utle shall leng tide to
be substituted, namely — Punjaly Avt 23
of 1961,
“to provide for improved regulation in marketing of agriculiural
produce, cevelopment of efficient marketing system, promciion of
agri-processing and agricultural export and the estaslishment and
proper admiaistration of markets for agricullural produce in the State
of Harvana and w gut in place an otfective infrastri~ure for marketing
of agricudiural prodice and lay down procedures and systems
theretn.”.

A In section 2 of the principal Act— Amendment of

_ _ . seution 2 of
(@) forclause (@). the following clauses shall be substitub:d, namelyi—  Pugjab Act 23

) af 196t
(W)  Magricultural produce™ means all produce anl commodities

whether processed or unpracessed of agricultare, horticulture/
apicultare, sericultere, aaial rasbandry, (oo, (uw wool)
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and skin of animais, Torest produce ete, as are specificd in the
Scheduie or declared by the State Government, by nolificatian
in the OffLcial Gazette, ftom time Uy thine and also inclades o

crisiure of more than iwo soeh provdeetss

inm) Tagricullurist™ mears & person who s @ resident of notified
market area und who is engaged in prodocton of agricultural
produce by himsclt or by hired labour or vlherwise, but does
rot inctude any market functionary. I 2 question avises whether
any person is an agriculiurist or not for the purpose of this
Act. the deciston of the Collector of the distriet in which such
perscn is engaped in the production or growth of agrieultural

; LN

i

produce shali be final 3';

(1) after clause (), the following clauses shll oe inserted, namely—

(ca)  “business” means purchase-sale, processing, valuc addition,
storige, transportation and connected activities of agricultural
produce;

Tehy o Mhuayes” moeans @ operson. @ firmy 8 company Or co-gperative
sOCleLyY O govermuent uPciiey, ; uliie ulrlerinkinp/ppiie
ageney or corporation, commission agent, who himself or on
behalf of any other person or agent buys or agrees to buy
agricultural produce in the market arca as notified under this
Acty’;

g

(11)  afier clause (d), the following clauses shall be inserted, namely:-—

( ‘(da}  “contract fanming” means farming by a contract farming
; producer under a written agreement with contract farnuing
sponsor to the effect that his fann produce shall be parchased
3 . as specified in the agrecment;

W) feontract farming apreement’’ means an asreement made {or
contract fayining between contract firming sponsor and contract
' farming producer;

(de}  “contract farming producer” means an agriculturist association
> of agrnicultvrists, seif-help group. auihorised \cnants of
agricullunist, eo-operative sociclies registered under the
i Haryana Co-aperative Societies Act. 1984 {22 of 1984), and
: shall include the successors, hcins, exceutors and reprosentatives
of the party execuing (he aprocnent

< {dd) “contract farming sponsor” weins a parson, a sole proprietor,
: a company registered under the Compunies Act, 1956 (1 of
iy 1956), a partnership m registerad under the Indian Partnership
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‘ Act 1932 (9 af 19323, a Goverament apeiey. 4 co-oporative
' society reaisiersd under tie Haryana Co-operative Sociclies
Act, 1084 (272 of 1983), and shail wnclude s adnrinisitators,
phees. s

SUCCERSOrS, Tepiesentalives and as

d¥) after clause (0), the [olowing clause shall be insertedd naaely-—

1

‘0a)  marketing” means all activitics involved in the flow of
agriculiural produce from the production points cormencing
fromm the stage ol harvest (il these reach the uliimate copaumers
viz. erading. processing, stovage, transpors, channels of
disiribuiion anod ail other fuoctions connected therewith
mehuding the markeiing under contract larming’.

(S

-t
I
i
i

-
e
i
i
1
W
4
:
5
3
IR
i
*

insertion of
seclion 84 in

4. Afer section 8 al the principal Act. the following section shatl be

maeried, navachy— Punjsh Aet 23
of 1961,

. "HA. Procedure and form ol contract farming agreciment.—
(1) The contract farming agreement shall be poverned as under (—

(N contract farminp sponsor shall repister himse’ with the
Cosnmitiee or with a preseribed officer in such maaner as may
be preseribed:

-

d

r (i) cantract farming sponsor shall get the contract farming
i agreemeni execuied wilh the couitadt farming prodicer and
ger the zame registered with the officer prescribed in this
behaif. The contract farming agreement shal be in such form
containing such particulars and (erms and conditions 55 may
‘ be preseribed lor marketing of contract fanning produce.
(2 Notwithstsnding saything contnined in contmut Tuminy agresment,
L oaeitle, Hiphis, ownesiip of pomsession of the Tand shall be gansterred o
Podienated or vested n the contraet frming spogar or his sucees s o his agent
;s conscquence aiising out of the conitact farming agrecmert

; i3) The contract farming sponsor shall be the buyer of he agricultural
r

arpase of sale
- ad purchass of agricatturad produce covered undet contract farming agreement
Loobihat spanser.

i the sponsor shail be deuned © be e market yard for the p

4 Disputes arising cotof the contract fanuing agrecment may he referred
wany ahorily prescribed in this behalf o seiilement. The preseribed authority

s dallresolve the dispute in the summary manner within Lty Jdavs alter giving
Pl parles areasonible opportunity of being heard o the manner dreseribed.
2 i

: .
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(5) The party apgricved by the decision of the prescribad authority

s puihority as may be

undker sib-section (4 may prefes an appeal 1o o appella
preseribed, within thicty davs ot e date of decision. he appeilate authoriy
shatl dispase of the appeal within thicty davs aller giving the parties reasonahle
opportunity of being heard and the decisiou of the appeltate authority shall be
final.

(6) The decisiaon by the preseribed authority under sub-section (4) and
decision in appeal under sub-section (3) shall have {orce ol the decrce of the
CIVIE congre ared shall b cnloreeabte ss sach and the desreed amonnt shall be
recoverzd av an arvear ot land revenue.

{7y Dispuies refating to and asising out of conuact farming aprecmert
shall rot be called in question in any civil court.”.

M. 5. SULLAR,
Secrelary (¢ Jovernmert, Haiyana,

Legliludve Department.

H273—L RGP, Chy.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The' 19th December, 2012
No. Leg. 35/2012.—frhé;following Act of the Legislature of the State of

Haryana received the assent of th; Governor of Haryaria on the 30th November,
2012, and is hereby published for general information :—

HARYANA ACT NO. 30 OF 2012

THE PUNJAB AGRICULTURAL PRODUCE MARKETS
(HARYANA AMENDMENT) ACT, 2012

AN
Acr

further to amend the Punjab Agricultural Produce Markets Act, 1961,
in its application to the State of Haryana.
BE it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows : —
1. This Act may be called the Punjab Agricultural Produce Markets Short title
(Haryana Amendment) Act, 2012. '
2. The Pu_njab Agricultural Produce Markets Act, 1961 (hereinafter called gita_“"l;ﬂ :f "
- t 23
the Principal Act), without prejudice to any other mode of citation, be cited for all o}’“{;ﬂ ¢
purposes by the short title “the Haryana Agricultural Produce Markets Act, 1961”.

3. In sub-section (1) of section 1 of the principal Act,— Amendment of

section 1 of
(i) for the word “Punjab”, the word “Haryana” shall be substituted; Punjab Act 23
and of 1961,
- (ii) for sub-section (2), the following sub-section shall be substituted,
namely:—
“(2) It shall extend to the State of Haryana.”.
4, In section 2 of the Principal Act,— Amendment of

section 2 of
(i) for clause (b), the following clause shall be substituted, namely:— punjab Act 23
. f 1961.
‘(b) “Board” means the Haryana State Agricultural Marketing ©

Board established under the Act;’;
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(ii) after clause (dd), the following clause shall be inserted, namely:—

‘(de) “consumer’s market” means a market notified under section
7, where retail sale of agriculture produce is made especially
to consumer, not exceeding quantities, as may be
prescribed;’;

(iii) after clause (g), the following clause shall be inserted, namely: —

‘ ‘(ga) “farmer’s market” means a market notified under section 7,
where the farmer himself acts as retailer and where retail sale
of agricultural produce is made to the consumer, not
exceeding quantities, as may be prescribed;’;

(iv) after clause (ia), the following clause shall be inserted, namely:—

‘(ib) “market of national or international importance” means a ’
market notified under section 7 for the purpose of trading in
agricultural or horticultural produce from more than one State
of the Union or outside the country;’;

(v) after clause (1), the following clause shall be inserted, namely:—

‘(la) “person” means an individual, registered firm, company,
society, association of persons, body of individuals, agency
or any other legal entity which may sue and be sued in the
eyes of law;’;

(vi) after clause (r), the following clauses shall be inserted, namely:—

‘(ra) “special commodity market” means a market notified under
section 7 for the purchase and sale of particular agricultural
produce, as may be specified, from time to time, by a general
or special order;

(rb) “special market” means a market notified under section 7 for
the purchase of horticultural produce and other commercial
specified crops sourced from the State of Haryana or from
anywhere else in the country or outside the country;

(rc) “spot exchange” means a place where notified agricultural
produce is traded, in which billing, booking, contracting,
negotiating, information exchange, record keeping and other
connected activities are done through e-trading by licensee;

(rd) ““terminal market” means a market notified under section 7
where facilities are provided for attracting the produce from
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national and international level to encourage bulk purchase,
export etc.;’.

5. For section 7 of the Principal Act, the following section shall be

substituted, namely:—

“.

@

Declaration of market yards etc.- (1) For each notified market
area, there shall be one principal market yard, one or more sub-
market yards, consumer’s market, farmer’s market, market of
national or international importance, special commodity market,
special market, spot ekchange or terminal market, as may be
necessary.

The State Government may, by notification, declare any enclosure,
building or locality in any notified market area to be one principal
market yard for the area and other enclosure, building or locality
to be one or more sub-market yards, consumer’s market, farmer’s
market, market of national or international importance, special
commodity market, special market, spot exchange or terminal
market, for the area.”.

6. In section 8 of the Principal Act,—

o

in sub-section (1),—

(a) for the sign “.” existing at the end, the sign “:” shall be
substituted; and

(b) the following provisos shall be inserted, namely:—

“Provided that a licensee may apply for licence to be
operative in one or more Market Committee or for the entire State,
on payment of such fee, as may be prescribed :

Provided further that the licensee shall have to comply with
provisions of other Central and State Acts and obtain permission
or licence etc. from the competent authority for carrying out
national or international trade by way of import or export of any
agricultural or horticultural produce or product.”.

for sub-section (2), the following sub-section shall be substituted,
namely:—

“(2) From the date on which the State Government has, by a
notification under section 7, declared any place to be

Amendment of
section 7 of
Punjab Act 23
of 1961.

Amendment of
section 8 of
Punjab Act 23
of 1961."
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principal market yard, sub- market yard, consumer’s market,
farmer’s market, market of national or international
importance, special commodity market, special market, spot
exchange or terminal market, no person, Municipal
Committee, Panchayat, Panchayat Samiti or any other local
'authority, notwithstanding anything contained in sub-
section (1) or in any enactment relating to such Municipal
Committee, Panchayat Samiti, Panchayat or local authority,
shall be competent to set up, establish or continue or allow
to be continued any place within a distance of five kilometres
from the outer limits of such market yard for the purchase or
sale of any agricultural produce:

Provided that nothing herein contained shall apply to the
sale of agricultural produce stored in a cold-storage or processed
and kept in a factory.”.

Insertion of 7.  After section 8A of the Principal Act, the following sections shall be

section 8B in . ed Iy:
Punjab Act 23 of Inserted, namely:—

1961. “8B. Establishment of collection centre.-The Chief Administrator
may, from time to time, specify particular area or location or
premises in notified area of any Market Committee as a dedicated
collection centre for horticultural produce and other commercial
crops, as may be notified by the State Government, from time to
time. Further, the Chief Administrator may grant a licence on
terms and conditions, as may be prescribed from time to time to
any person, for purchase of horticultural produce and other such
crops directly from farmers in such collection centre:

Provided that such licensee shall be at liberty to conduct
onward transaction of horticultural produce and other such crops,
in retail, wholesale or by transfer, as the case may be:

Provided further that the Chief Administrator may allow any
person including a licence holder to provide facilities such as
processing, packaging, sorting, grading, storage, sale and export
of the produce and refrigeration in Public Private Partnership
(PPP) mode or otherwise by charging appropriate user charges
along with such fee, security and other terms and conditions, as
may be prescribed, from time to time.
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8C. Establishment of spot exchange.- (1) No person shall establish
and run a spot exchange for trading in notified agricultural

produce without obtaining a licence under this section, which

shail be granted by the Chief Administrator, subject to such

conditions, fee and security, as may be prescribed.

(2) The licensee shall—

3)

“@

(i) have online trading and clearing system with national
reach;

(ii) ensure efficient clearing, settlement and guarantee
system;

(iii) ensure transparency in operations and decision making
related to entire operations;

(iv) provide for delivery of defined commodities backed by
warehouse receipt system.

The licensee shall provide the following services, namely:— -

(a) electronic spot trading facility for notified agricultural
or horticultural produce;

(b) grading, quality certification and standardization of
»commodities;

(c) facilitating collateral financing and borrowing against
warehouse receipts;

(d) customized service relating to storage, transportation,
logistics, handling and shipment; and

(e) procurement and disposal of commodities through
online trading system.

The licensee may collect fees and/or annual subscriptions
etc. relating to membership for Very Small Aperture Terminal
(VSAT) from the members:

Provided that the State Government may, prescribe the fee

or annual subscription to be charged from the member.

®)

The terms and conditions relating to trading, delivery,
clearing and settlement of agricultural produce or
horticultural produce, shall be such, as may be prescribed.
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©)

)

®

®

The licensee shall furnish guarantee of performance of all
contracts executed on the spot exchange platform. For this
purpose, the licensee shall maintain a settlement guarantee
fund. Notwithstanding any default of any member, the
licensee shall be responsible for collection and payment to
the sellers within a prescribed time. ‘

The licensee shall maintain accounts of all transactions on
electronic platform and submit such periodical reports and
returns to the Chief Administrator or to any other officer
authorized by him in this behalf, at such time and in such
forms, as may be specified by the Chief Administrator, from
time to time.

In case of any dispute with regard to any transaction, the
redressal thereof shall be done at the spot exchange level by
the concerned District Marketing Enforcement Officer, who
shall dispbse off the matter within fifteen days. Any person
aggrieved with such order, may file an appeal before the
Chief Administrator within a period of thirty days, from the
date of passing of order.

The Chief Administrator, for the reasons to be recorded in
writing, may suspend or cancel the licence in case of violation
of any of the provisions of this Act.”.

8. ° After clause (i) of section 26, the following clause shall be inserted,

namely:—

‘“(ia) execution of market extension activities through Public Private

Partnership;”.

9. After clause (i) of section 28, the following clause shall be inserted,

namely:—

“(ia) execution of market extension activities through Public Private

Partnership;”.

MANIJIT SINGH,
Secretary to Government, Haryana,
Law and Ligislative Department.
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PART -1

HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 31st March, 2020

No. Leg. 5/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 16th March, 2020 and is hereby published for
general information:-

HARYANA ACT NO. 5 OF 2020

THE HARYANA AGRICULTURAL PRODUCE MARKETS (AMENDMENT) ACT, 2020

AN
ACT

further to amend the Haryana Agricultural Produce Markets Act, 1961.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Agricultural Produce Markets (Amendment) Act, 2020.

2. In section 2 of the Haryana Agricultural Produce Markets Act, 1961 (hereinafter called the
principal Act),-

6] before clause (a), the following clause shall be inserted, namely:-
‘(i-a) “ad hoc buyer” means a buyer registered under this Act;’;

(1)  in clause (a), after the words “forest produce”, the words and signs , livestock,
fisheries,” shall be added;

(iii)  for clause (aa), the following clause shall be substituted, namely:-

‘(aa) ‘““assaying lab” means a laboratory set up on such parameters as prescribed by
the State Government for testing the quality of agricultural produce;’;

(iv)  for clause (ga), the following clauses shall be substituted, namely:-

‘(ga) “e-trading” means trading of agricultural produce in which registration,
auctioning, billing, booking, contracting, tendering, information exchanging,
record keeping and other connected activities are done electronically on
computer network/ internet;

(gb) “e-trading platform” means electronic platform set up either by State
Government or its agencies or a person licensed under this Act for
conducting sale or purchase of agricultural produce through electronic media
or by any means of communication in which registration, buying and selling,
billing, booking, contracting auctioning, tendering, etc. are carried out online
through computer network/ internet or any other such electronic device,
where physical transaction takes place;’;

(v)  for the existing explanation to clause (o), the following explanation shall be
substituted, namely:-

“Explanation.- The term “producer” shall include tenant, agriculturalist,
association of agriculturalists by whatever name called, registered
under any law for the time being in force.”.

(vi)  clause (rc) shall be omitted;

Short title.
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section 2 of
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1961.
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Amendment of
section 3 of
Haryana Act 23 of
1961.

Substitution of
section 7 of
Haryana Act 23 of
1961.

(vil) after clause (t), the following clauses shall be inserted, namely:-

)

‘(u) “user charges” means charges levied for the use of infrastructure or for
services rendered by the Board or the Committee or by any other entity
authorized by the State Government in this behalf; and

“value addition” includes cleaning, processing, standardization, grading, packing
or other such activities which enhance the value of agricultural produce.’.

In section 3 of the principal Act,-

(M)

(i)

in clause (a) of sub-section (1), after the word “Director”, the signs and words
“/Secretary of the Board” shall be added;

for sub-section (10), the following sub-section shall be substituted, namely:-

“(10) The State Government or any officer authorized by it in this behalf,
the Deputy Commissioner, Sub-Divisional Officer (Civil), the Chairman, the
Chief Administrator or Secretary of the Board or any other officer of the Board
authorised in this behalf by the Board may call for any information or return
relating to agricultural produce from a Committee or a godown-keeper or other
functionaries including all licensees under this Act and shall have the power to
inspect the records and accounts of a Committee and stock and accounts of any
godown-keeper or other functionaries for that purpose.”.

For section 7 of the principal Act, the following sections shall be substituted, namely:-

“7. Declaration of market yards.-

(M

2

3

For each notified market area, there shall be one principal market yard, one or
more sub-market yards, one or more consumers’ market, one or more special
commodities market, one or more e-trading platform, one or more terminal
market, one or more seasonal market yards, one or more special market yards,
one or more producer and consumer market yards, one or more producer market
yards and one or more private market yards, as may be necessary.

The State Government may, by notification, declare any enclosure, building or
locality in any notified market area to be principal market yard for the area and
other enclosures, buildings or localities to be one or more sub-market yards, one
or more consumers’ market, one or more special commodity market, one or more
e-trading platform, one or more terminal market, one or more seasonal market
yards, one or more special market yards, one or more producer and consumer
market yards, one or more producer market yards and one or more private market
yards for the area.

The State Government may declare any market established under sub-section (2)
as market of national or international importance after considering such factors,
as may be prescribed.

“7A. Establishment of seasonal market yard.-

)

@

The Chief Administrator of the Board may, for a particular crop or crops, notify
any enclosure or building or locality in a notified market area to be a seasonal
market yard which shall be established, maintained and operated by market
committee concerned primarily in the harvesting season of that particular crop or
crops, as the case may be.

The Market Committee concerned in the notified market yard have to establish a
market therein and to provide such facilities for marketing of agricultural produce
and for persons visiting it in connection with the purchase, sale, storage,
weighing and processing of agricultural produce, as may be directed by the
Chief Administrator of the Board, from time to time.
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7B. Establishment of special market yard.-

(1)

2)

In order to notify a special market yard under section 7, the State Government,
apart from other things shall also consider such aspects as turnover, serving
area and special infrastructural requirements of particular commodities to be
marketed therein, as may be prescribed.

Such special market yards may be managed either directly by the Board or
through public private partnership or through a co-operative or corporate body or
Special Purpose Vehicle or individuals, as may be notified, from time to time and
shall not be under the control of the Market Committee concerned.

7C. Development of infrastructure.-

(1

The Board or a market committee with the permission of the Board shall create and
develop the infrastructure at its own, in general, to facilitate the marketing of
agricultural produce in the notified market area.

(2) The Board or a market committee or a group of market committees with the

permission of the Board, may create, promote, manage and maintain infrastructure
for a market yard or for value addition such as cleaning, standardization, grading
and post harvest handling of agricultural produce including cold storages, pre-
cooling facilities and pack houses in notified market area through public private
partnership.”.

For section 8C of the principal Act, the following sections shall be substituted, namely:-

“8C. Establishment of e-trading platform.-

(1

2)

3)

Any person who desires to establish a private market yard in any notified market
area under section 7, shall apply to the State Government or any officer authorized
by it along with requisite fee for grant of license and such authority shall grant the
licence for such period, in such form, on such terms and conditions, as may be
prescribed.

Subject to the provisions of this Act and the rules made there under, the State
Government or any officer authorized by it in this behalf, may grant permission to
any person for setting up an e-trading platform for marketing of notified
agricultural produce in the State on fulfilment of such terms and conditions and in
such manner, as may be prescribed:

Provided that owner or service provider of e-trading platform shall neither
be permitted for the sale or purchase of agricultural produce in the e-trading
platform.

Save as provided in sub-sections (1) and (2), the State Government or its agencies
may establish and run e-trading platform for trading in notified agricultural
produce including livestock, in such manner, as may be prescribed.

“8D. Establishment of private market yard.-

(1

2)

€)

Subject to such terms and conditions and such fee, as may be prescribed, the State
Government or any officer authorized by it in this behalf may grant a license for
such period to a person to establish a private market yard for trading of any or all
notified agricultural produce.

The owner of the private market yard, referred to in sub-section (1) shall neither
be permitted himself for sale or purchase of agricultural produce in the private
market yard so developed and managed by him nor any other person shall do so on
his behalf, as the case may be.

Save as otherwise provided in this Act, the owner of the private market yard or its
management committee, by whatever name called, referred to in sub-section (1)
shall perform such functions and duties of the Market Committee, as may be
prescribed and under the overall supervision of the State Government or any
officer authorised by it in this behalf.

Substitution of
section 8C in
Haryana Act 23 of
1961.
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(4)  The private market yard licensee may register commission agents and other market
functionaries to operate in the licensed private market yard.

(5)  Any dispute concerning private yards shall be referred to the State Government or
any officer authorised by it in this behalf and the decision thereon shall be final.

8E. Direct marketing.- Subject to the provisions of this Act and the rules made
there under, the State Government may grant permission to any person for purchase of
such fruits and vegetables, notified as agricultural produce directly from producers outside
or inside the principal market yard or sub-market yard or at any place specified in the
notified market area, on fulfilment of such terms and conditions and in such manner, as
may be prescribed.

8F. Establishment of producer-consumer market yard.-

(1) A producer and consumer market yard may be set up with suitable infrastructure in
accordance with the provisions of this Act and rules made thereunder by any
person or a group of producers or the Market Committee, as the case may
be, in any notified market area for retail sale, on fulfilment of such terms and
conditions and in such manner, as may be prescribed.

(2)  Any person other than market committee and Board, who desires to establish
private producer and consumer market yard in any notified market area under
section 7, shall apply to the State Government or any officer authorized by it in this
behalf along with requisite fee for grant of license and the such authority shall
grant the licence for such period, in such form, on such terms and conditions, as
may be prescribed.

8G. Establishment of producer market yard (Kisan Mandi).-

(1)  The producer market yard (Kisan Mandi) may be established outside the
principal market yard or sub-market yard in the notified market area. Such
market yard may be set up with suitable infrastructure in accordance with the
provisions of this Act and the rules made there under by a group of producers in
any notified market area for sale to whole sellers or institutional buyer or any other
buyer, as may be prescribed.

(2)  Any person other than market committee and Board who desires to establish a
private producer market yard (Kisan Mandi) in any notified market area under
section 7, shall apply to the State Government or any officer authorized by it in this
behalf along with requisite fee for grant of license and such authority shall grant
the licence for such period, in such form, on such terms and conditions, as may be
prescribed.

8H. Declaring warehouse/silos/cold storage or other such structure or place as
market sub-yard.- Save as otherwise provided in this Act, the State Government may, by
notification, declare warehouse/ silos/ cold storage or other such structure or place with
such infrastructure and facilities, as may be prescribed to function as market sub-yard for
the sale and purchase of perishable agricultural produce and agriculture produce
purchased by Government agencies, based on minimum support price.
Explanation.-  The expression ‘place’ under this sub-section shall include any structure,
enclosure, open space, locality, street including pack house/cleaning
grading unit etc but not including a processing unit/factory having a
facility of such warehouse/ silos/ cold storage etc.

(2)  The owner of such warehouse/ cold storage, or other such structure or place, as the
case may be, desirous of declaration of such place as market sub-yard under sub-
section (1), shall apply to the State Government or any officer authorized by it, in
such form and in such manner along with such fee and also for such period which
shall not be less than three years, as may be prescribed.

(3)  The licensee of such warehouse/ silos/ cold storage or other such structure or place
shall collect, on behalf of the Market Committee, fee on notified agricultural
produce transacted at the declared market sub-yard, at the rate ad valorem, as
notified by the State Government and the same shall be deposited by such licensee
to the Marketing Development Fund maintained by the Board.
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(4) A warehouse/silos/cold storage registered with warehousing development and
regulatory authority under the provisions of Warehousing (Development and
Regulation), Act, 2007 (Central Act 37 of 2007) shall be a deemed market sub-yard
for purpose of this section and the operator of such warehouse/silos/cold storage
shall be a deemed licensee for the purpose of this Act.

6. In section 9 of the principal Act, for the word “The”, the words and sign “Save as Amendment of

. . . . . . . s . section 9 of
otherwise specifically provided in any other provisions of this Act, the” shall be substituted. Haryana Act 23 of

1961.

7. After section 9 of the principal Act, the following section shall be inserted, namely:- Insertion of

« : : : : section 9A in
9A. Registration of ad hoc buyer.- Any person desirous of wholesale buying from Haryana Act 23 of

any place in notified market area, on day to day basis for own consumption even without 947
valid license granted under section 8, may register with the concerned Market Committee,
in such form and in such manner, as may be prescribed:

Provided that-

(a)  such buyer shall specify the place and day of purchase while making the
registration or thereafter before such purchase;

(b)  such buyer shall be liable to pay fee at the rate, as may be prescribed:

Provided further that such wholesale purchases shall be made more than
three times in a month across the State of Haryana.

8. In section 23 of the principal Act,- Amendment of
section 23 of
Haryana Act 23 of
(i)  after sub-section (1), so re-numbered, the following sub-section shall be added, 1961.

namely:-

1) existing section shall be re-numbered as sub-section (1);

“(2) Subject to the presentation of such requisite documents, as may be
prescribed, no fee shall be levied on the agricultural produce bought or
sold in respect of which such fee has already been paid in the same or any
other notified market area within the State of Haryana.

(3)  Any licensee obtaining a license under section 10 for the State, wholly or
partly but for more than one notified market area, may deposit fee and
additional fee, if any, with the Board within seven days of transaction
irrespective of the transactions carried out in different notified market
areas.

(4) In the special market yard, private market yard, producer and consumer
market yard, private e-trading platform and Producer Market Yard (Kissan
Mandi), the user charges shall be levied in lieu of market fee, however,
producer-seller shall be exempted from the user charges:

Provided that the State Government, in public interest may, from
time to time, by notification, put ceiling on the rate of collection of user
charges.

(5) The owner/management, as the case may be of the special market yard,
private market yard, producer and consumer market yard, private e-trading
platform and producer market yard (Kissan Mandi) shall be responsible for
the collection and deposit of any additional fee or cess levied by the State
Government from time to time, in the Marketing Development Fund.”.

9. In section 26 of the principal Act,- Amendment of
section 26 of
Haryana Act 23 of
(b) after clause (xvii), the following clauses shall be added, namely:- 1961.

[T 1)

(a) in clause (xvii), for the sign “:” existing at the end, the sign *;” shall be substituted,

“(xviil)  establishment of regulatory system and to create infrastructure for
e-trading platform, e-marketing, direct marketing, e-trading, producer
and consumer marketing and producer marketing ;
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Insertion of section
27A in Haryana Act
23 of 1961.

Amendment of
section 28 of
Haryana Act 23 of
1961.

Amendment of
section 43 of
Haryana Act 23 of
1961.

10.

11.

12.

(xix) providing infrastructure for grading, standardization and packaging of
agricultural produce;

(xx) to create and promote an infrastructure on its own or through public
private partnership for a market yard of a notified market area and value
addition such as cleaning, ripening standardization, grading, packaging

and post harvest handling of agricultural produce;

(xxi) construction, repair, maintenance of link roads and passages to market
.
yard.”;

(c) existing proviso shall be omitted.

After section 27 of the principal Act, the following section shall be inserted, namely:-

“27A. Contribution to Board.- The special market yard, private market yard,
producer and consumer market yard, private e-trading platform and producer market
yard (Kissan Mandi) licensee/operator shall contribute a part of the user charges at the
prescribed rate to the Marketing Development Fund.”.

In section 28 of the principal Act,-

[73E2]

) in clause (xvii), for the sign
substituted; and

existing at the end, the sign “;” shall be

(il))  after clause (xvii), the following clauses shall be added, namely:-

“(xviii) to establish regulatory system and to create infrastructure for e-trading
platform, e-marketing, direct marketing, e-trading, producer and
consumer marketing and producer marketing;

(xix)  to provide infrastructure for cleaning, grading, standardization and
packaging of agricultural produce;
(xx) to create and promote an infrastructure on its own or through public

private partnership for a market yard of a notified market area and
value addition such as cleaning, standardization, grading, packaging and
post harvest handling of agricultural produce.”.

In sub-section (2) of section 43 of the principal Act,-

[13E3]

(1) in clause (xxxiv), for the sign
substituted; and

existing at the end, the sign “;” shall be

(il))  after clause (xxxiv), the following clauses shall be added, namely:-

“(xxxv)  to acquire, hold, sell, lease or otherwise transfer movable and

immovable property;

(xxxvi) for all other activities related to creation of market infrastructure,
regulatory mechanism and specialized management of a particular

market yard;

(xxxvii)  for any other matter which is required to fulfil the purposes and

objectives under this Act or the rules made thereunder;
(xxxviii)  for granting the licenses to special market yard, private market yard,
e-trading platform, direct marketing, producer and consumer market
yard, producer market yard (Kissan Mandi) and establishing
regulatory system, creating infrastructure, sharing of market fee or
additional fee, if any, and user charges realized and any other
activities related thereto;

(xxxiX) for all other activities related to establish regulatory system and
create infrastructure for the better marketing of agricultural

produce;
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(x1) for establishing of regulatory system and creating infrastructure for
e-Kissan Mandi, e-marketing and e-trading;

(x1) for the manner for establishment , functioning and funds for market
extension and training cell;

(xlii) for the grades and standards to be set up and certification, the
establishment, finances and functioning for agricultural produce
marketing;

(xliii) for the areas for development and procedure for public private

partnership; and

(xliv) to define policy for construction, repair, maintenance of rural link
roads and passages.

BIMLESH TANWAR,
Secretary to Government Haryana,
Law and Legislative Department.

8738—L.R—H.G.P., Pkl.
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 11th January, 2022

No. Leg. 2/2022.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 5th January, 2022 and is hereby published for
general information:-

HARYANA ACT NO. 2 OF 2022
THE HARYANA AGRICULTURAL PRODUCE MARKETS (AMENDMENT) ACT, 2021
AN
ACT
further to amend the Haryana Agricultural Produce Markets Act, 1961.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Agricultural Produce Markets (Amendment) Act, 2021.
2. In sub-section (1) of section 23 of the Haryana Agricultural Produce Markets Act, 1961
(hereinafter called the principal Act),-

) after the words “fees on the agricultural produce”, the words and figure “as
specified in Part I of the Schedule” shall be inserted,

(il))  after sub-section (1), the following sub-sections shall be inserted, namely:-

“(1A) A Committee may, subject to such rules, as may be made by the
State Government in this behalf, levy lump sum fee on a licensee who has obtained
license for processing under this Act and bought or brought such processed
agricultural produce, as may be specified in Part II of the Schedule in the notified
market area for further processing.

(1B) A Committee may, subject to such rules, as may be made by the State
Government in this behalf, levy lump sum fee on the dealer of such fruits and
vegetables, as specified in Part III of the Schedule in the notified market area.”.
3. In the Schedule to the principal Act,-

() for the words, figures and brackets “[See section 2(a) and section 38]”, the
following words, figures and brackets shall be substituted, namely:-

“[see sections 2(a), 23 and 38]
Part I

[see section 23 (1)]”;
(i)  after Part I and entries thereunder, the following heading shall be added, namely:-
“Part II
[see section 23 (1A)]7;
(iii)  after Part II, the following heading shall be added, namely:-
“Part 111
[see section 23 (1B)]”.

BIMLESH TANWAR,
Administrative Secretary to Government, Haryana,
Law and Legislative Department.

9450—L.R.—H.G.P., Pkl.

Short title.

Amendment of
section 23 of
Haryana Act 23
of 1961.

Amendment of
Schedule to
Haryana Act 23
of 1961.
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